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EDITORIAL NOTE 

The Third Conference of Chairmen of Committees on Subordinate 
Legislation, and the Second Conference of Chaumea of Coaunutees on 
Government Assurances, of Pe.rl.iament and State Legwatures m India were 
held recently in New Delhi. The Conferences were inaugurated by Dr. Bal 
Ram Jakbar, Speaker of Lok Sabha. We open this iuue with features on. 
the two Conferences which include, besides the inaugural addresses by the 
Spegker, the speeches delivered by the Cheirmen of the respective Com
mittees of Lok Sabha and Rajya Sabha on the occasion. 

We also include in this issue an a:rticle on "Role and Poaition of the 
Leader of the House and Whips in Parliamentary Business" by Shri Pranab 
Mukherjee, Union Miniiter of Commerce, Steel and Mines and Leeder of 
the House in lujya Sabha. The article is based oo a talk delivered by Shri 
Mukherjee to I.A.S. Probationers at en Appreciation Course in Parliamen
tary Pr9cesses and Procedures, organised by the Bureau of Parliamentary 
Studies and Training, Lok Sabha Secretariat. 

Besides these, the issue carries the regular features inter a/ia on Per
Jiamentary privileges, procedural matters, parliamentary events arid acti
vities and constitutional and parliamentary developments in India and 
abroad. 

Avtar Silffh Rikhy 



CONFERENCE OF CHAIRMEN OF COMMTITEES ON 

SUBORDINATE LEGISLATION 

1 

The third Conference of Chairmen of Committees on Subordinate 
Legislation of Lok Sabha, Rajya Sabha and State Legislatures 
in India was held on 25 and 26 July 1981  in the Main Commit
tee Room, Parliament House Annexe. It wes inaugurated by 
Dr. Bal Ram Jakhar, Speaker of Lok Sabha. We reproduce be
low the inaugural address as well as the speeches delh·ered by 
the Chairmen of the Committees on Subordioote Legislation of 
Lok Sabha and Rajya Sabha on the occasion. 

-editor 

-------- ----

INAUGURAL ADDRESS BY DR. BAL RAM JAKHAR, SPEAKER, LoK SABHA 

It gives me great pleasure to welcome you all today to this Conference 
of Chainnen cJf. Committees on Subordinate Legisl ation in our country. I 
understand that this is the third Conference of its kind, the two earlier one.; 
having been held in 1960 and 1 975,  respectively. These meetings provide 
a useful forum for eXchange of ideas and experiences and help solve the 
practical problems encountered by the Committees in their scrutiny of 
subordinate legislation. 

With the growing range and complexity of governmental activities in 
the present day, legislation is no longer the simple affair that it used to be.  
As  the time passes, life becomes more complex, knowledge becomes more 
comprehensive and with that everything becomes much larger in scope and 
we have to have ,a wider vision and a very searching eye to see what is 
what . In such a si tuation ,  it i"s not practicable for Parliament or a State 
Legislature, es a body, to deliberate upon, discuss and approve every detail 
/Of legislation, which may be necessary for proper administration. Apart 
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from the fact thet our Parliament or State Legislatures just cannot manage 
to find all the time that would be needed for going into all such details, the 
need to meet unforeseen contingencies, the requirement of flexi,bility and, 
on occasions, the very technicality of the subject-matter make delegation 
by the Legislature of subsidiary or ancillary powers to subordinate autho
rities a practical necessity. 

Even as subordinate legislation is now universally accepted as 'inevi
table and indispensable', it is also generally agreed that there are real dan
gers or risks incidental to such arrangement. One such risk is that legisla
tive enactments may tend to be skeletal, containing only the barest general 
principles and leaving wide discretion to the concerned department or autho
rity not only to work out matters of detail, but also to regulate matters of 
substantive nature which may closely affect the rights and interests of citi
zens. This must be clearly and implicitly understood. 

As the distinguished Chairmen know, delegation is permissible only 
when the legislative policy and principle are adequately laid down and the 
delegate is only empowered to carry out the subsidiary policy within the 
guidelines leid down by the Legislature. The supreme importance oJ the 
Parliament is not to be subverted in any case. As observed by the Supreme 
Court in one of its leading decisions on the subject of delegated legislation 
( Gwalior Rayon Mills' case, AIR t 97 4 SC 1960). "it is not permissible to 
substitute in the matter of policy the views of individual officers or other 
authorities, however competent they may be, for that of. the popul0r will 
as expressed by the representatives of the people." Peoples are the real 
m:isiers of this country; they are the supreme rulers. Their wishes are only 
expressed by the repre5entatives they have elected. 

I hope the Executive would abjure the temptation of making a bhmket 
provision in the statute empowering a designated department or subordi
nate euthority to frame rules to carry out the purposes of the Act or extend 
its application to other areas with such modifications as may be deemedl 
suitable. Such a tendency should be firmly curbed by exercising due vigi
lance ·at the time ft comes up for consideration and scrutiny in the House. 

Another risk inherent in the system of subcrdinate legislation is that 
officials in their i.eal .to 0chieve a particular result m1y impose an un
reasonable burden on citii.ens by requiring them to comply with various 
conditionc; and formalities which might be unduly vexatious or even restric
tive of individual rights and freedom. As members of the legislature. you 
might have come across certain difficulties in your own States as well. I 
was in the Punjab Legis1'ature and I had to face such difficulties. We had 
passed certain Jaws pertaining to ceiling on kind holdings, and the rules 
came and· they were in contradiction with certain terms and that is where, 
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the oomplem, begim and the difficulties arise. Therefore, it is very essen
tial that we take it up and solve the problem CYeO before it gets its root. It 
maJ allo be that the power delegated may not be precisely defined and the 
F.Dcutlve may stretch it to such limits as might not have been the intention 
of the Legislature. Socb matters can be agitated before couns but they oove 
occasion to consider only such of the rules and reguletions as may be in 
issue jn particular cases raise.d before them for adjudication. 

It is, therefore, primarily for the Committee to keep a 'watchfut and 
CTen jealous eye' on the delegation of rule-making powers and the way 
they are actually used by the subordinate authorities. 

At the same time, the Committees h9ve to remember that they are dis
charging a duty on behalf of the entire House and that once a decision is 
taken, even though by a majority it becomes the decision of the House. 
That is the accepted principle in a democratic polity. And so, as my illus
trious predecessor, Mr. Speaker, Mavalankar had once observed in his 
address to the Lok Sabha Committee on Subordinate Legislation, ''Every 
Member of the Committee is bound to work on the basis that the laws 
enacted and the policies laid down have emanated from the entire House; 
and, therefore, examination of implementation of those laws through rules, 
admits of no party consideration." I need hardly stress that the C0mmittee 
may approach its task in -an objective manner to sec that these conform to 
certain basic norms. 

My friend, Shri Moot Chand Daga, Chairman of the Committee on Sub
ordinate Legislation of Lok Sabha will no doubt shere with you, his first
hand experience and knowledge, about the working procedures of the Com
mittee, the important guiding principles it has evolved over the years and 
a1so its achievements, difficulties or problems. And I am fully confident that 
his experience has been enriched by his visit overseas. He took part in 
the Commonweelth Conference of Delegated Legislation Committees held 
in Canberra (Australia) in September, 1980 anrl 1 understand that it was a 
very useful meeting and Shri Daga made a very valueble contribution. I 
would like, however, to touch upon one or two genera1 points of interest to 
all of you. 

Friends, as you know, an important safeguard againr.t the assump
tion of arbitrary power by the Executive is the reQuirement that the 
rules framed by it in exercise of delegated powers be laid before the 
Legislature. thereby giving the latter an opportunity to go into the pro
visions of the ru'es and modify or even annul them if they are found toi 
contairt any unreasonable or inequitous orovi�ionc; or to exceed the limits 
pf delegation. The Lok Sabha Committee on Subordinate Legislation 
has all along endeavoured to ensure that rules, regulations etc. framed 
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.. ader ddqfc1ted authority are laid before each House 'Jf Partian�nt with
-0111 avoidable delay. I am glad to say that in pursuance of a recom,. 
mendation made by the Committee, the Union Government agreed to 
include suitable provisions in every Bill which seeks to delegate rul�mak
ini power to subordinate bodies. 

The fact remains, however, that cases of inordinate delays in laying 
of rules or orders before Parliament do still occur. May be, most of 
_you have a similar situation in your States. In this connection the Lok 
Sabha Committee on Subordinate Legislation (Third Report, Sixth Lok 
Sabha) very pertinently pointed out over three years ago that while the 
ntles become operative as soon as they are published. Parliament's statu
tory right to modification/annulment, in terms of Statutes, becomes exer
cisable only after the rules are laid before Parliament. Thus, inordinate 

,delays in laying of the rules result in depriving Parliament or the State 
Legislature, as the case may be, of their statutory right of modification/ 
annulment for unduly long periods. It is. therefore, not only proper, 
but necessary that our Committees both •at the Centre and in the States, 
should see that the rules, regulations etc. are laid before the House with 
.all possible expedition. 

Another matter to which I would like to refer relates to the rules or 
regulatioos framed by State Governments in e.xercise o'f powers dele� 
gated to them under Central statutes. As you know. several Central 
Acts dealing with matters cnumeratcJ in the Concurrent List a1, well as 
the Union List of the Seventh Schedule to the Constitution delegate rule
making power to State Governments. Barring only a few, these Acts do 
not contain the usual provisions for laying of 'Orders' framed thereunder 
by the State Governments either before State Legislatures or Parliament. 
Consequently, these 'Orders' largely escape legislative scrutiny by the 
Central or State Committees. The qtJCStion as to who should scrutinise 
such rules etc. had been agitating the Lok Sabha Committee since 1959. 
The matter was raised on the floor of the House time and again. The 
issue also came up before· the Conference of Chainnan of the Committees 
on Subordinate Legislation in 1975. Subsequently, the Lok Sabfla Com
mittee called for the views or atl State Legislatures on the S11bject and 
aleo heard the Law Secretary or the Union Government. The Com
mittee went in depth into the matter and dealt with in �x,enso the various 
legal issues involved and practical difficulties experienced in the process, 
and embodied its condusiom/observations in an exclusive Report
Tw&itieth Report (Sixth Lok Sabha )-presen!ed to the House on 27 April, 
1979. The Committee came to the conclusion tha! rnch rules may he exa
mined by the Conuniuees of State Legislatures. 

I do hope this Conferenc� will t,0 able tn talc,. !.tock of �hft oo,;ition 
in this regard and you, Honourable Chairman. will be able to find out 
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a practical and effective way to ensure that such a substantial segment or 
subordinate legislation framed by the State Governments does not re
main unscrutinised. 

I am happy to add that the Committee on Subordinate Legislation elf. 
Rajya S�bha bas also made a very comprehensive and useful contribu
tion to the parliamentary scrutiny of subordinate legislation Shri Nara
singha Prasad Nanda, Chairman of the Rajya Sabha Committee was also 
a participant at the Commonwealth Conference of Delegated Legislation 
Committees held in Australia in September, 1980. As I have mentioned 
earlier, it wQs a very successful Conference and our both the delegates 
Sh.ri Daga and Shri Nanda made a very valuable contribution to the dis
cussions held there. I have no doubt that this Conference will gain a 
lot from their knowledge. 

With these words, I again welcome you all to this Conference and 
I wish your deliberoations all success and happy stay in Delhi. 

Thank you again very much. 

SPEECH BY SHRI MOOL CHAND DAGA, CHAIRMAN, COMMITTEE ON 
SUBORDINATE LEGISLATION OF Lo'!( SABHA 

On my own behalf and on behalf of my colleague Shri Nanda, I have 
great pleasure in welcoming you all to this Conference. 

At the outset, let me express our gratitude to the Honourable Speaker· 
for having so kindly agreed to inaugurate this Conference and give us 
the benefit of his guidance. 

Hon'ble Speaker has already covered several important aspects relating 
to subordinate legislation i.e. how it has come to be 'inevitable and indis
pensable'; the inherent risks and dangers it is fraught with and, therefore, 
the need for providing adequate safeguards against the possible misuset 
or misapplication of rule-making powers by the Executive and the setting 
up of the Committees on Subordinate Legislation. As Chairman of the
Committee on Subordinate Legislation, Lok Sabha, I deem it my duty 
to share with you my experiences in regard to the working of this Com,. 
mittec of Lok Sabha and wait eagerly to listen to your own views and 
experiences of the working of these Committees in our State Legislatures. 
This Conference will also afford us an opportunity to know and discuss. 
the problems and difficulti"es faced by us  in tackling diverse issues with· 
which our Committees are concerned. 

The main function of the Committee on Subordinate Legislation is· 
to scrutinize and report to the House whether the powers to make regu-· 
Jations, rules, sub-rules. bye-laws etc.-reterred to as 'Orders' for the 
sake or c:onvcnience--<onferred by the Constitution or delegated bf" 
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1Parliament ere being properly exercised within such conferment or dele· 
gation. For this purpose, the Committee may examine all 'Orders' whether 
laid on the Ta.ble of the House or not, framed in pursuance of the pro.. 
visions of the Constitution or a statute delegating power to a subordinate 
authority to make such 'Orders'. The Committee also examines Bills 
which seek to delegate powers to make 'Orders' with a view to seeing 
whether suitable provisions for laying of the 'Orders' on the Table of the 
House have been made therein. In fact, it w;s in pursuance of a recom
mendation of the Committee that the Government agreed to incorporato 
in every Bill involving proposals for delegation of rulc-making power 
a provision to the effect that every rule made by the Central Government 
under an Act shall be laid before each House of Parliament within the 
time·limit prescribed. 

The whole purpose in asking the Govemment to lay the 'Orders' 
framed under delegated power is to enable Parliament to sec that they 
are within the limits laid down by it and do not contain any unreasonable 
or inequitous provisions not intended by Parliament. Parliament thus gets 
an opportunity to discuss the merits of the 'Orders' so that it may, if 
necessary, suggest modification or even annulment. Besides, the Speaker 
may also refer a Bill containing provisions for delegation of legislative 
powers to the Committee to examine the extent of the power sought to 
be delegated. And, in cases where powers are proposed to be delegated 
to State Governments or other nuthorities for bringing into operatron any 
subsidiary provisions or for making any further 'Orders' the Committeo 
examines the necessity for such delegation, as also the manner in which 
such powers arc to be exercised .by the subordinate authorities concerned. 
If the Committee come to the conclusion that the provisions contnined 
in the Bill delegating legislative powers should be annulled wholly or in 
part, or should be amended in any respect, it reports its opinion together 
with the grounds thereof to the House before the Bill is taken up for 
consideration. The Committee may also bring to the notice of the House 
-any other matter relating to 'Orders' or any question of subordinate 
legislation arising therefrom which it feels should be placed before tho 
House. 

Friends, I would like here to invite your attention to a specific pro
vision in our Rules regarding Bills involving proposals for delegation of 
legislative power. I mean Rule 70 of the Rules of Procedure and Con. 
duct of Business in Lok Sabha. which states, "A Bill involving proposals 
for the delegation of legislative power shall further be accompanied by 
a memorandum explaining such proposals and drawing attention to their 
scope and stating also whether they are of normal or exceptional charac
ter". Provisions of this Rule being mandatory, the Committee had in 
one of its Reports sought strict Executive compliance therewith in case 
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of every Bill which involves delegation of legislative power to the Central 
·Go.munmt or to any other authority. 

The Committee, ill practice, scrutinizes all 'Orders' made by th� 
government or any other subordinate authority ultimately responsible to 
the aovernme.nt, and which are published in the gazette or laid on the 
Table cf. the House. 

Now, while examining an 'Order' the Committee oonsiders in particular 
whether it is in accord with the general objects of tbe Constitution or the 
Act pursuant to which it is made; or contains matters which, in the opinion 
of the Conunittee should J!l.Ore properly be dl!alt with in an Act of Parlia
ment; or it contains imposition of any tax; or it directly or indirectly 
bars the jurisdiction of the courts; or it gives retrospective ·ilfcct to ::iny 
of the provisions in respect of which the Constitution or the Act does 
not expressly give any such power; or it involves expenditure from the 
Consolidated Fund of India or th.� public revenues; or it appears to make 
unusual or unexpected use of tll:! powers conferred by the Constitution 
or the Act pursuant to which it is made; or there appears to have been 
uajustifiable delay in its publication or in laying it before Parliament; or 
for any reason its form or purport calls for any elucidation. 

As legislators, social workers and publicmen many of us might have 
personally experienced that the root ca�e of abuse of subordi!'late legisla
tion lies in unfettered and unguided discretionary pow.!rs conrerred ��n 
the Executive. Honourable Speaker has just now caution !d us in re2ard 
to the various dangers � risks that are inherent in such legislation. 
New problems, however, arise ai; the Committe;! proceeds with its duties 
from year ·to year. It has, therefore, to think, act and dcvis� appropriate 
solutions to such problems and in the proce�s evolve further guidelines. 
'Iha, as Y.,OU would all agree, is a continuous process. I may, however, 
briefly refer to some of the· broad principles established by our Committee 
for the guidance of the Executive: 

(r) As far as possible. guidelines /criteria to be followed by the 
authority concemed for the exercise of discretionary powers 
vested in it mould be laid down in the rules. 

(ii) In cases where the authority concerned deviates from a norm, 
it sbould be required to record in writing the reasons for such 
devi'a.tion. 

(iii) Before any adverse action is taken against a party, it should 
be given a reasonable opportunity of being h�ard; and after 
a decision adversely affecting a party has been taken it should 
have the right of appeal or representation, as the case may 
1,e. 
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(iv) In order that the persons similarly placed are not treated 
differently, the powers of exemption/relaxation should �
cxercl.1able in respect of 'categories or classes of persOOi', 
u cOfttradiltioguished from individuals. 

(") In cues where_ an aothorfty c�ncemed is vested with the power 
to suspend a licence or supplies, pending institution of re&ular· 
proceeding!, a maximum time-limit for suspension should be 
laid down in the rules. 

(vi) The provisions of .rules which may make a titizeo liable to
a penalty should .be well-defined, and not worded vaguely. 

(vii) In case of seizures and searches, suitable safeguards like tbc, 
presence o'f witnesses, preparation of inventories of seized 
goods and giving a copy thereof to the persons coocerned 
should be provided. 

(viii) In case of rules relating to disciplinary proceedings, not only 
the punishing powers of the competent authority should be 
precisely d�ed but the procedure to be followed by tho 
competent authority also laid down i"n the rules. 

I em in a happy position to say that the Committee of the Lok Sabha 
has been, since its inception in December J 953, working very smoothly. It 
has been ,a tradition with the Committee that all its decisions are unanimous, 
party affiliations not being allowed to affect its deliberations. It has so far 
presented 79_ Reports, 6 in the First Lok Sabha, 1 3  in the Second Lok Sabha, 
6 in the Third Lok Sabh,a, 7 in the Fourth Lo'k Sabha, 20 in the Fifth Lok 
Sabha, 21 in the Sixth Lok Sabha �nd 6 in the present Lok Sabh:s. 

As you are aware, the Committee keeps a continuous watch on the 
implementation of ,recommendations by government and I feel happy to say 
til1lt the recommendations of the Committee are normally implemented by 
the administrative Ministries concerned. A time-limit of six months has 
been fixed within which the ministries!departments are requirc.:d to imple
ment its recommenctations. Where, however, the ministry is not in a posi
tion to implement or feels any difficulty in giving effect to a recommend:ition 
made by the Committee, it pieces its views before the Committee. The 
Committee in such cases may. if it thinks proper, either drop the recom
mendation or modify it. It is open to the Committee to reiterate their 
recommendation in a further Report to the House accordingly. 

It is a matter of satisfaction for ell of us that the Committee's impact on 
the Executive is clearly discernible. While drafting rules and regulations 
the Executive now keeps in mind the possible reactions of Parliament and 
the Committee. The preventive influence of the Committee is also equally 
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visible, for, the Executive is uow careful enough to av1)id repetition of the 
lapses pointed out by the Committee in its earlier Reports. So, we see 
·that the Committee has become an effective instrument o.r Parliament. 

Our task in this Committee is to ensure .that the subordinate legislation 
framed by the Executive does not transgress the limits laid down in the 
�tatutes and also that it does not result in unnecessary harassment of tJ1e 
general public. As the Hon'able Speaker has said a Uttle while ago we 
should not lose sight of the fact that the ultimate aim and end of all rules and 
-.regulations is to serve the larger public interest. 

Friends, we hope to have a very fruitful exchange of views on the 
important issues that have been coming up before us during the course of 
our Committee work at the Centre and in the State Legislatures. 

I welcome you once again and seek your cooperation in rooking this 
Conference a success. 

SPEECH BY SHRI NARASINGHA PRASAD NANDA, CHAIRMAN, COMMITTEE 
ON SUBORDINATE LEGISLATION OF RAJYA SABHA 

Mr. Chairman, I am beholden to you for giving me this opportunity of 
summing up the very important deliberations by the Chairmen of the Com
mittees on Subordinate Legislation of both Houses of Parliement and the 
various State Legislatures. In the course of our deliberations, we took de
cisions on many material points like framing and laying of statutory orders 
and fixing e time-limit for framing and laying of statutory instruments. We 
also took some decision regarding publication, the mode of publication, the 
manner of publication 1nd the period for which the publioation should be 
made. We also took a concrete decision on the constitution, the scope and 
functioning and on the term of the Committee on Subordinate Legislation. 
In this �se, we recommended that the tenn of office should be two years 
instead of one year. We discussed some other points like desiNbility of 
having affirmative procedure but it was not possible to arrive at any con
clusion obviously because a discussion on this procedure needed some ear
lier preparations on behalf of the various committees. I appreciate their 
decision and in any oose we had the discussion and I hope the Chairmen 
of the various Committees on Subordinate Legislation will give some thought 
to this aspect of the matter. It will strengthen the hands of the Committees 
on Subordinate Legislation and it will add to theiT power and certainly it 
will not subtract from the power that they are now exercising. We also 
discussed certain questions regarding amendments, regulations, rules and, 
then, examination of statutory orders framed by State Governments under the 
Centffll Act and we took some decision on this point. We also discussed 
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·whether am�dment of statutory orders through executive orders should 
be permitted iD any circumstances and whether the Committee should ex
amine the rules framed under Ordinances and whether the Committee 
should go into the rules framed by autonomous bodies like the public 
undertakings, government companies ·and so on -and so forth. We also 
discussed the feasibility and the desirability of prior scrutiny of rules and 
the regulations by these committees. We took decisions on questions re
garding the right of appeal against exercise of discretion by executive auth
ooties, the mode of publication that should be given to the recommenda
tions of the committee, the follow-up action taken on the recommendations 
of the committee and finally we discussed the very interesting point on the 
question of the nomenclature of this committee, whether it should continue, 
to be called the Committee on Subordinate Legislation. In the course 
of our discussion, a very interesting point was raised hy Shri Raghunandan 
Prasad Chairman, Committee on Subordinate Legislation, Bihar Vidhan 
Sabha. A fundamental question was raised by him whether the report 
submitted by the Committee on Subordinate Legislation should be binding 
on the government or it is recommendatory in nature. In other words, he 
tried to define the character of a report by the Committee on Subordin'.lte 
Legislation as of binding nature and the over-whelming view expressed was 
that it is of a recommendatory nature. In any oose it appeared to me that 
there \WIS a communication gap. In the course of our discussions and 
in many matters which were also discussed, it appeared that if a member 
stepped iD to make a point, the point was not well taken. Sometimes it 
happens because of communication gap. In this connecfron, I will tell you 
a story on what happens in cases of communication gap. Once a Swedish 
Jady wrote to ,a famous Dutch painter that she wanted to bl! painted in 1he 
nude. The painter promptly wrote back to say that he w-as not willing to 
do so. She again wrote to him pleading to be painted in the nude, and this 
time she offered him twice his usual fees. The painter wrote back to say 
th-at he had consulted his priest and he had advised against this propo!,81. 
The lady was very keen and she wrote for the third time offering four times 
his usual fees. This time the painter could not resist the temptation and 
wrote back to say, "Madam, l am willing to do so, but only on one con
dition-that I should be permitted to keep my socks on-because it is there 
that I hold my brushes". There was a complete communication �p; both 
were talking of two different things that the s'<ime time. 

When we make a recommendation, we talk of something, hut the min
istry talks of something else. The problem of non-implementoti<m arises 
only where a communication gap of this type comes. 

We discussed another interesting point. Members will remember that 
I raised a point regarding framing of cryptic rule5 which affect the cititzens 
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of the country. Shall I &ive an example of the kind of 1ules which are 
framed ? These are two illustrations of the type �"if rwes tbat are 
framed :-

In one ,ase, in Great Britam, an effort was made to define precilely 
'nuts' : and this was lbe definitioa given : 

"In the Nuts (unground) (other than grounonuts) Order the 
expression 'nuts' shall have reference to such outs, other 'than 
arouodnuts, as would, b.iL for this amending order, not qualify 
JS nuts ( UD&J"Ound) ( other than groundnuts) by reason o( &heir 
being nuts ( unground) ". 

To arrive at precision, this was the kind of difinition given by them ! 
I will give another example from the Finance Act of 1966 in our own 

country. The definition of 'rounding off of income' was given. This is 
bow they defined •rounding off of income': 

''Subject to the provisions of sub-section (2), the amount of 
total income computed in accordance with the foregoing pro
visions of this Act shall he rounded off to the earest multiple 
of Rs. 1 0  and for this purpose. any p·art of a rur. e consisting of 
Paise shall be ignor� and thereafter if such amount is not a mul
tiple of 10, then. if the last figure in that amount is 5 or more, the 
amount shall be increased to the next higher aJ""ount which is a 
multiple of 10, end if the last figure is less than 5, the amount 
shall be reduced to the next lower amount which · a mult;ple of 
10, end the -amount so rounded off shalJ be de, •d to be the 
total income of the esscssee for the purposes of th iet. •• 

I hope the Chairmen attending this conference have u,1derstood the 
full meaning of the expression 'rounding off of income'. 

This is the kind of problem which the committee sometimes faces. 
That is why I suggested during the discussion th-at the rules framed should 
be in a very simple language and not cryptic or ambijUOus or skeletal in 
n·ature. 

I must say that we had e very interesting discussion. After all, this 
is a continuing process. This conference is not the last conference of the 
Chairmen of the Committees on Su,bordinate Legislation: there will be many 
mor.e such conferences and new ideas will crop up to make the functioning 
of the committee more effective, more meaningful and really $Crviceable to 
the people in whose name all of us are here in this capacity. 

Basioally, I believe in the process of natural evolution. Rules and rcguls
tions and formulations which do not conform to the process of natutal 
evolution somehow do not work. The experience in our country bas been 
that, by adopting this process - the process of debate, discussion, consul
tation and persuasion-we have succeeded in getting 95 per cent of our 
rccormneudations accepted by the government: hardly five per cent of the 
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recommendations ere not accepted by them. Therefore, we should not 
think whether thr. recommendations made by us are binding in naturo or 
are recommendd\ory in character. 

Before I conclude, Mr. Chairman, may I heartily thank you for 
conducting the deliberations of tbis committee with a greet sense of humour 
and accommodat\on for the Chairmen of other Commiuees. May I aJso, 
through you, convey my sincere thanks to the Speaker who permitted you to 
organize this conference, and to the Secretary, the Additional Secretary and 
the staff attached to the Secretariat who have made this conferenc:: a grand 
success. I again thank you, Mr. Chairman, for the opportunity you gave 
me to sum up the deliberation., of this Conference . 

1 432 L.S.-2 
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CONFERENCE OF CHAIRMEN OF COMMITIEES ON GOVERN
MENT ASSURANCES 

The Second Conference of Chairmen of Committees on Government 
Assurances of Parliament and State Legislatures in India was held on 22 
and 23 August 198 1 in the Main Committee Room, Parliament House 
Annexe. It was inaugurated by Dr. Bal Ram Jakhar, Speaker of Lok 
Sabha. We reproduce below the inaugural address by the Speaker as well 
as the speeches delivered by the Chairmen of the Committees on Govern
ment Assurances of Lok Sabha and Rajya Sabha on the occasion. 

-Editor 

------ -- --

INAUGURAL ADDRESS BY DR. BAL RAM )AKBAR, SP EAKER, LoK SABHA. 

lt gives me great pleasure to welcome you all today to this Conference 
of Chairmen of Committees on Government Assurances of Parliament and 
State Legislatures. This Conference is being held �or the second time, 
having met once earlier in March, 1976. Our Chairmen of these Com
mittees here Shri Jagannath Raoji and Shri Nageshwar Prasad Shahiji 
must be thanked for all this effort they have undertaken to provide us this 
opportunity to meet together and exchange our ideas. These meetings have 
indeed their practical utility as a forum for exchange of ideas and experien
ces and fioding solutions to the common problems faced in the course of 
working of these Committees. It is only exchange of ide·as that 
enriches our minds and we gain from each other's experi·ence. If one had 
to go on his own one would have a one track mind; he would not learn 
anything from others. So, it is good that from time to time we must 
exchange ideas with each other. 

In parliamentary democracies the Legislatures and the Executive are 
linked together closely by a whole network of relationships. The Execu
tive is drawn from the Legislature . The check and influence that the 

290 



Conference of Chairmen of Committees on Government Assurances 291 

Legislature exercises over the Executive stems from the basic principle that 
the former embodies the will of the people and so it has a duty to oversee 
the way the approved policy is being carried out, so as to ensure that it 
.remains in consonance with the urges and expectations of the people. 
Legislature holds, so to say, a standing brief on behalf of the common man 
.and legislative oversight of the administration is meant to secure executive 
accountability to public. 

When I was a kid, and I was aspmng to become a good rider of a 
horse, my futher used to tell me, "You must be a good rider before you 
ride a horse, because the horse has got four eyes instead of two, two are 
visible as provided by God in front and two invisible are on its back. The 
minute you ride a horse, it will know whether you are a novice or an 
expert rider." The same is the case of Executive and Legislature. The 
Executive wilh whatever system, would know whether or not Legislature 
or its limbs were in a position to control it or were having the reins ioi 
their hands or they allow it to go stray wherever it might take you. So 
we must be aware of the fact that it is an onerous responsibility given to 
us and we mus� make use of it fully well and we must learn how to use it. 

The procedures in our Legislatures are designed to afford adequate 
opportunities for the effective en,for-cement of ministerial responsibility. 
The legislative floor offers scope for the criticism and evaluation of ad
ministrative policies and programmes and for bringing to specific notice of 
Government matters of the hour exercising the public mind and eliciting 
their stand thereon, while an in-depth scrutiny and follow-up of govern-· 
mental penformance is carried on through a well-knit system of committees. 

In our Committee constellation, the Committee on Government Assur
ances occupies an important place. It takes care of the stage between 
promise and performance. The Committee has to sec that what is 
promised by our Ministers is implemented. It is not worth the salt, if 
the Mini'sters just say that they will do something and just forget about it. 
What is the benefit? In actual implementation and perfonnance lie the 
key to development and progr<$s of the country. The establish
ment of this Committee is an examp]e of how, with some thought, legisla
tive surveillance could always be strengthenoo and made more effective in 
numerous little ways. If you would recall, it was in the year 1949 that 
Jhe Government at the Centre, for the first time made arrangements to 
extract from t!Je proceedings, assurances, undertakings and promise'> of 
Ministers on the legislative floor and report to the House the action taken 

on them from time to time. This development, welcome, though it was, 
not completely satisfactory. For, there was no machinery of the Houso 
as such, to ascertain whether all the assurances given by the Ministers had 
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been extracted and, if so, whether they were being fulfilled by the OoY
emment within reasonable time and satisfactorily. To remedy this situa
tion, it was our first Speaker Shri 0. V. Mavalankar to whose vision and 
faith in the destiny of the Legiilature as a people's institution we owe many 
things in our parliamentary life-who thought of a standing Parliamentary 
Committee for a systematic follow-up of ministerial assurances. Thus, the 
first Committee on Government Assurances came to be constituted in 
December, 1953. It was an important inn.ovation, which has come to be 
much appreciated in our country and elsewhere, and our experience over 
the years, it would be agreed, has fully borne out its usefulness. 

A feature of the working of this Committee at the Centre is the close 
association of the Department of Parliamentary Affairs with the task of the 
Committee. The Department of Parliamentary Affairs acts as a coordinat
ing agency for the Ministries and Departments of the Government and 
maintains liaison with the Committee for prompt and proper implementa
tion of the assurances. That is why we hiave Shri P. Venkatasubbaiah� 
Minister of State in the Department of Parliamentary Affairs sitting just 
by my side. 

I would pause here to stress what is usually lost sight of, or is not suffi
ciently recognised. As I said earlier, under the parliamentary system the 
Executive an.d the Legislature are working partners, two limbs of the same 
whole-it is like the flesh and the bones-who should act in cl�se concert 
if they are to fully discharge their common obligations to- the people, 
We enjoy th: confidence of the people. We are beholden to them. we are 
trustees and if "nnything wrong goes with that trust, it is we who are to be, 
blamed. And our Committees-be it the Assurances Committee or any 
other-are :\ct11ally meant 10 be a kind of aid for improved performance. 
To talce the example of the Committee on Government AssUt'ances itself� 
it acts as a kind of remembrancer and !hereby helps everyone to keep track 
as to what has been happening to the numerous assurances given on behalf 
of the Government from day to day. The ,basic approach of the Com
mittee is not one of fault-finding but of ensuring timely governmental 
action, as should be apparent from a study of its procedures. It prompts 
the Government, it twits where it might be needed, to do it in time. 

A unique feature about the assurances is that they do not lapse on the 
dissolution of Lok Sabha. While other Committees start with a clean slate 
after dissolution, the Committee on Government Assurances starts its work: 
with examination of all assurances whicb remained pending at the time of 
dissolution and selects such of them for being pursued further as are of 
substantial character and public importance and have n� lost their utility 
due to efttux of time. Thus, itt a way, the wort of the Committee is of a 
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continuous nature. Progress is a continuous phenomenon. It is not 
achieved in a day. It cannot be accomplished within a d:iy. This conti
nuous process must be kept on and on, with a persistent tenacity of purpose. 

Friends, Legislatures today have to fulfil a new role ex�ctation es 
mterceders on behalf of the commonman. This role assumes specill 
significance in a country like ours where, for historical and other reasons, 
the common folk tend to feel distant from the seats of authority. It is 
true that as legislators, as the representatives of the peop�e. we have to see 
that the benefit accrues to the commonman. not to the privileged. Herc. in' 
our setup, we have got coteries, of organised people who enjoy the fruits 
of labour all the time, but the people who toil day in and day out and the 
rural masses in the villages are not cared for, their voice is not heard. It is 
a small coterie of vested interests and we have to guard this nation from 
this small coterie. It is our prime duty. We must realise what we are to do. 
We have become -ablivious of the fact that the teeming millions of this 
nation are not cared for as they should have been. because a new organi
sed class is taking over and we have to ward off this attack on the funda
mental rights· ot 86-�nt of the people of India. The affluent class and 
the organjsed sections have their own lobbies and may be able to take care 
of themselves. That is wh•Jt I wish to emphasise. It is the large unorga
·nised segments of our population-the illiterate, the small farmers and 
artisans in our rural areas and the weaker sections of our society-who 
need to be specially looked after. The affluent oove their own formulas. 
lney want to have the cake all the time cut out for them, the others may 
� without it. We have a saying io Punjabi: 

"�� fsm-.f-f'lftl� C:T 'A' '11 i II 

••n.e cow misht not be prepared for giving milk. But you give me at 

'least half the sbllre." 
That is what they wanl 'Ibey do not care for the people who live in the 
villages, because they have never been there. They have not seen their tribu
lations. They have not seen the onerous duties which they have to perform 
and in what insurmountable and difficult circumstances they have to exisc 
and survive to make this nation survive and fill our bellies. They have not 
been looked after well. That is wby as Chairmen of the Committees 
on Government Assurances, you must look towards these people, and mak� 
them realise that we represent them, that we represent the masses of India 
and not the elite class which holds sway. It is the country's legislatures, 
as the people's institutions, that have to go to their aid, that haYe to keep 
a constant vigil and intervene, as necessary, so that the interests of these 
people do aot ao un&afeguarded. If the Legislaturea are to ·fuliil this 
,obligatioa, it cu only be throujb the c01J1mittu.s, wbo have the requiaitc 
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powers -and whose procedures are adapted to go in depth into specific 
matters and come up with immediate and long-term remedies. If our 
Committees go about their tasks earnestly, they would truly have lived up 
to their role as limbs of tii'e representative institution in. the service of the 
people. That should be a dogma for us, a gospel for us, because when tho 
day of reckoning comes, at least we have to answer to the Al.mighty whe
ther we lived up to the trust the people had reposed in us. Otherwise, 
we will not be able to say that we were good people and we lived up to 
what we had been entrusted with. 

Our Chairmen of the Committees in the two Houses of Parliament will 
be recounting some of the achievements and recent developments in work
ing practices and procedures of their Committees. All of you would be 
having your own experiences to share. I have no doubt your deliberations 
here would throw up useful ideas and lines of approach leading to a more 
effective and purposeful functioning of the Committee throughout the coun
try. 

I welcome you all, once again, to this Conference and wish your deli
berations all success. I again welcome you all and thank you. 

SPEECH BY SHRI JAGANNATH RAO, CHAfRMAN, COMMITTEE ON GOVERN
MENT AssURANCEs OF LOK SABHA 

I deem it a great pleasure and privilege to extend on my own behalf 
and on behalf of my colleague Shri Nageshwar Pras,ad Shahi, Chairman of 
the Committee on Government Assurances of Rajya Sabha, a very hearty 
welcome to all of you assembled here this morning. At the outset, I must 
express our gratitude to the Hon'ble Speaker for finding time to be with us 
and inaugurating this Conference with his inspiring Address. 

Fr:ends, as the Hon'ble' Speaker observed, we are meeting in this 
Conference after a period of five years. When the first Conference was 
convened in March 1976, it was greatly welcomed by the Chairmen of 
the Committees all over the country. in the years since then we h:.we 
gained further experien<:e in the working of the Committee and each one 
of our Committees during the period has been encoun�ering problems, big 
or small of one kind or ttie other. This Conference of ours will now 
provide us a unique opportuni1y to exchange views and examine our prob
lems against the backdrop of the wide spectrum of experience represented 
in our gathering here. 

It would be recalled that t1t th� 1976 Conference, consensus had been 
reached on a number of points for the effective functioning of Our Com
mittl'!e. The main thrust of the consensus was to bring about a sort of 
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uniformity in the procedures of our Committees throughout the country. 
At leest one practical advantage in uniformity of procedw-e is that it helps 
cre:ite a common pool of experience for every one of ua to draw upon, 
and benefit from, while seeking solutions to problems that come up in our 
individual Committees. 

Friends. as Chairmen we are all undoubtedly familiar with the worki.ng 
of our respective Committees. Jt may, however, be of interest to you to 
h3ve some idea about the fooctioning and achievements of the Assurances 
Committee at the Centre. Let me give you a brief account of the Lok 
Sabha Committee, of which I happen to be the Cbairman. The functions 
of our Committee are l:!id down in Rule 323 of the Lok Sabha Rules, 
under which the Committee is required to scrutinize the assurances, pro
mi5('S, undertakings etc. given by the Ministers from time to time on tho 
floor of the House and to report on the extent to which these assurances 
etc. have been implemented by the Government and where implemented, 
whether such implementation has taken place within the minimum time 
nece!-sary for the purpose. 

The task of our Committee, I must say, is much facilitated hy the 
Depnrtment of Parliamentary Affairs of the Government of India which 
acts as the co-ordinating agency between the Ministries/Departments and 
the Committee on Government Assurances to ensure prompt implemen
taticm of the assurances. 

The Department of Parliamentary Affairs sends to ttie concerned Mfnjs
trie<; th.:: statements of assurances culled, who in tum send statements 
showing action taken by them on the assurances to the Department of 
Parliamentary Affairs from time to time. These statements of action taken 
are laid by the Minister of Parliamentary Affairs on the Table of the 
Honse, usually twice during each Session of Lok Sabha once at the begin
nin� and again towards the end, and during the longer Budget Session, four 
or more such statements may be laid. It is important to bear in mind that 
till such ,1 statement is laid on the Table. an assurance is not treated as 
implemented. 

After the �tatements are laid on the Table, copies thereof are placea 
in the Library for perosal ·by Mr.mbers. Relevant extract from the state• 
ment is sent by the Department of Parliamentary Affairs to the Member 
in reply to whose question or remarks, the assurance was given. It is open 
to any Member to bring to the notice of the Committee that an assurance 
has not been adequately implemented. The Committee may of its own 
al�o examine whether there has been a complete and satisfactory imple
mentation of ttie assurances or whether something further fs required to be 
done, and whether ru1y inordinate delay had occurred in implementation. 
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The Committee may also, if it coneider, necessary, call the officers of the 
concerned Ministries to sive evidence before it as to the ection t:iken in 
respect cu particular .:ssur.inces. I may mention here that the necessity for 
calling the representative, of the Ministries was felt keenly during the Fifth 
Lok Sabha, when, following a review of pending assuunces, the Committee 
came to the conclusion that it might be necessary to examine the r.!pre
sentatives of Ministries/Departments to go into the reasons for delay in 
implementation of the assurances in specific cases. This procedure of exa
mining the representatives of Ministries etc. has, on the one hand, enabled 
the Committee to appreciate the practical difficulties of the Government 
Departments and, on the other, helped speed up implementation of assur
ancrs, th:is bringing down the number of pending assurances. 

It may be pointed out thet the Committee has always frowned upon 
casualness of approach on the part of Departments and iruisted that the 
assurances should be implemented with the normal time--limit of three 
months or extension obtained from the Committee in time. Requests for 
extension are, however, granted by the Committee in ju!tified cases. Apart 
from this, requests are received from the Ministries for dropping of 
aHatancet in some c.se, on groundi of aec.recy or public interest, and there 
have beaa occasions when the C'.ommittee has agreed with the Ministry 
concerned for droppiug of tlie a&5urances and reported to the House 
accordingly. 

let me now give you an idea about the work done by the Lok Sabha 
Commiu.ee over the years. Since its inception in 1953, the Committee 
ba&s kept track of thousands of assucances and has s0 far presented 43 
reports to the House. 'Ihe volume of work handled by the Committee bas 
been steadily increasing. While the total number of assurances aivcn was 
5000 durina the First Lok Sabha, it roso to 11000 during the Fourth Lok 
Sablaa. It is a matter of vati1kation that out of a total of 7939 assurances 
culled out duriJl& the Fifth Lok Sabha only three are ewaitin& implemen
tation. And, of the 3639 assurances culled out during the Sixth Lok Sabha 
all but 54 a�urances have been implemented. During the five sessions of 
the present Lok Sabha held so far, 1880 assurances were culled out, of 
whicb 86! murances have beffl implemented, leaving now a balanoe of 
101, pending assmanccs. This bare recital of figtlfl!S should itself give 
some idea as to bow vigorom imd vigilant the Committee has bcett ever 
sf.nee its inceptioo. 

Before I oondude, 1 may pcrbaps rda' to ooe or two devdopments of 
procedural Interest pertainiftg to owr Committee. Tho Ooalllittee au laid 
dM.a flm m an cnes wt.ere implementation of aa uauraac:e bas taken 
more dntt tine mondn' time, the reaom for the delay ..W iAwriably 
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,be indicated in the implementation statement laid beore the House. The 
Committee has also recommended that in alt cases where the collection of 
the information is likely to take n long time, instead of waiting for the 
-colleclion of the entire informatior., whatever information is readily avail
able should be laid on the Table of the House at the earliest pcssiblc 
opportunity, and the rest of the information could b� laid piecemeal perio
dically, as and when it became avuilable. 

Friends, J am sure, :.all of you would agree that the Committee has, 

-over the years, played an invaluable role in ensuring that assurances given 
by tbt Ministers on the floor of the House are followed up systematically 
and speedily and satisfa�torily implcmentc.d. It is because of this Com
utittee that the Ministers now exercise greater care in giving assurances and 
the administration shows greater alacrity in taking action thereon. Much 
of the success of our Committee in Lok Sabha I would attribute to the 
homogeDous manner in which it has · always functioned. 

In sum. the working of these Committees at the Centre and in the 
States h:u proved its practical utility. If the Committees continue to func
tion as a true limb of the Legislature as e people's institution, as the 
hon'ble Speaker has rightly reminded us, it would have fulfilled its purpose. 

Friends, I weloome you once again and I hope that our deliberations 
·here would be quite fruitful. 

Thank you. 

·sn2ce BY SHlu NAODHWAR PRAIAD SHAHI, CHAillMAN, CoMMITTEE ON 
Clovnmo!NT AssUllANCD• OF R.A.1YA S.UHA•. 

I deem it a great pleasure and privilege to speak to you at the con
-clusion of our Conference. I am also deeply grateful to the Hon'blo 
'Speaker who was kind enough to find time to inaogumte this Conference 
yesterday. 

This Conference is the second of its kind being held in De1hi after an 
interval of more than five year:s. The last Conference was held in 
March, 1976. I feel that the five year period is too loag considering the 
various developments that have takco place in the country. 1 wish wo 
had biennial conferences. Due to a gap of five years. I had mooted the 
idea that this Conference shouid be held as early as possible. I spoke to 
the Chairmen of Assurances Committees of Maharuhtra, Oujarat and 
Tamil Nadu. lbereafter, I wrote to tbe Hon'bte Speaker and my collea
�. the Chairman of this Conference. I am happy to say that the 
Conference is the outc.ome of these efforts. 
-----·-�--

•Spoke In Hindi. 
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Tors Conference has been fruitful -and constructive in many ways. It 
gave us an opportunity not only to meet each other and renew our con
tacts but also to exchange views on matters which crop up in the func
tioning of the Committees on Government Assurances in Parliament as 
well as State Legislatures which we represent. To me person-ally, it was 
a rewarding experience to hear your enlightened and considered views on 
various items on the agenda. I learnt a good deal about the functoin
ing of the Committees on Assurances of State Legisfatures from these 
discussions. 

As you are a11 aaware, the Assurances Committee is an innovation of 
Indian Parliamentary system. It has a vital role to play in the democratic 
functioning. The time of Parliament and State Assemblies is very pre
cious and there the discussions are often dominated by political and parti
san interests. But in the functioning of the Committees, the above con
siderations become secondary and our deliberations are always inspired by 
contructive approach. That is why it has proved a major force in the 
strengthening of the democratic polity of the country and making the sys
tem more effective. An assurance to Parliament or a State Legislature, 
by a Minister is a promise and a solemn undertaking. It is the moral 
responsibility of the Minister giving that assurance to see that it is fulfilled 
in letter and spirit. However, there may be occasions when such assu
rances might be overlooked or forgotten in the co.bweb of bureaucratic 
)Jlachinery. It is for this purpose that our Committee has been set up 
�o that the Executive is kept on its tows and the solemn undertaking given 
to the representatives of �he people sitting in Parliament or State Legisla
tures are not treated lightly. Another function of this Committee is com
plementary in the sense that within the limited time at the disposal of the 
House, it is not possible to elicit all the infonnation that a Member has 
in his mind. The Committee on Government Assurances makes good 
tbis dcficieny and sees to it that full information is made available. 

In our Shastras great importance has been attached to "RAJAGYA" 
and "R� ACHANA". Indian thinkers have also glorified the sanctity 
of "RAN ACHANA". In this context, in the Indi'an democracy, the as
surances given by the Government should be deemed paramount and sin
cere efforts should be made for their fulfilment. I am happy that Com
mittees on Government Assurances of Parliament and the Legislatures are 
performing their duties with utmost sincerity. 

I am very happy to tell you that the impact of our Committee has 
been very great on the Executive. A number of assurances which were . 
pending when I took over as Chairman last y�ar have been liquidated. 
When there is an inordinate delay on the part of the Ministry to fulfil 
assurances, we have devised a method to call the Secretaries of the Minis
tries to ascertain from them the reasons as to why delay is taking place 
in the fulfilment of assurances. This method establishes a rapport with 
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the Executive and a number of assurances are got ftrlfilled by such proces
dure. � fact, on a number of occasi'ons when the heads of Ministries 
and Departments were called to discu� the matter in my chamber those 
beads had brought implementation statements with them concerning their 
assurances. Apart from this concrete achievement, the most important 
impact of this method is that the Ministries have started taking our Com
mittee in all seriousne� it deserves. The process of implemenation ha� 
also accelerated and I am very happy to say that this method has worked 
very satisfactorily. 

I had taken my Committee to many places in the country during the 
last year. We visited a number of places in order to see why delays were 
taking place in connection with some projects or matters in those places. 
In some cases, our purpose of the visit was to see for ourselves whether 
the assurances were really implemented fully and properly. We have 
thus functi'oned as watch-dog of the Executive which is the real function 
of our Committee. In this context, I would like to cite an example. 
One of our colleagues had suggested that if a run-way of Ahmedabad 
Airport were dismantled the traffic to the city would .be greatly facilitated 
and the citizens would be convenienced. The Committee made an on
L'1e-spot study and came to the conclusion that the run-way should be 
left undisturbed. One of the assurances placed before the Committee 
was that at entertainments in public functions the practice of serving bis
cuits manufactured by large and multinational companies should be di�
continucd and in its place biscuits manlllfactured by small scale indu-stries 
should be served. I am happy that Government have issued orders in 
this regard. I am wishing to suggest that the Committee on Government 
Assurances in the process of watching the implementation of Assurances 
can also serve a lot of pu.blic interest. 

If I am not divulging any secret, I may tell you that recently we had 
visited Calcutt-a to see the progress of Metro Tube Railway. I am happy 
to inform you that we have received an assurance from the officials in
charge of the Project that Metro Tube Railway would come up earlier than 
the scheduled time. I feel that this is an achievement of our visit to 
Calcutta. Another achievement which could be highlighted is the pro
blem of casual workers employed by the Railways. I understand that the 
wheels of Railways are moving very fast in regard to regularising these 
casual workers. While I am on this point of our visit to various places. 
I must express my sense of appreciation of the assistance rendered to the 
Committee by the Legislature Secretariats. 

I am indeed grateful to all of you for actively participating in thig 
Conference and for contributing to its successful conclusion. I hope your 
brief stay in Delhi bas been comfortable. 
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1 shall be failing in my duty if 1 do not expresi my sincere and gratc
f ul thanks to the Hon'ble Speaker of the Lok: Sabha for Inaugurating this 
Conference and making it lively by hii illuminating address. The officers 
of the Lol Sabha and Rajya Sabha Secretariats who have assisted us in. 
th i s  Conference also deserve our appreciation and thanks for the sincere 
efforts they have me.de in making this Conference a success. The notes 
prepared on the Agenda by the Secretariats have been of immense assis
tance and value. 

Friends, I once aga.in thank you au and wish you success in your on
-erous task as Chairmen of Commit tees on Government AS"surances. 
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ROLE AND POSmON OF nm LEADER OF THE HOUSE AND· 
WHIPS IN PARLIAMENTA'RY BUSINESS• 

PaANAB MUKHERJEE 

In Indi�, we have borrowed, by and large, the British parliamentary 
system of democracy and established a system of government in which the 
Executive and the Legislature are linked together. Under this system of 
government, one party, namely, the party which hes got the majority io 
Parliament--0r sometimes it happens that a group of parties, combined 
together, may get the majority, in which case that group--rules and the 
ottier party or a group of parties sit in the Opposition. But, in a very real 
sense, it is both the Government Party and the Opposition who contribute
to the succe\s of parliamentary democracy. 

Here I would like to empha�ize that while it is becoming common to 
talk about party Government in Britain, it is worth remembering that the 
English Parliament is a very ancient law-making body-probably, one of 
the oldest legislative and deliberative bodies in the world; if I understand 
correctly, perhaps we count the days of Parliament from the date of signing 
of the Magna Carta sometime in 1215-while the origins of organised 
po!itical p:irties in British politics are relatively recent. Those who have 
studied the English constilutional history are no doubt aware that, although 
the members of the House of Commons were divided into two groups, 
namely, "Cavaliere;" and "Rnundhends" during the Great Revolution in 
the 1 7th Cc,'.11ry le:iding to the execution of Kina Charles I, these groups 
could not b: r�.:;a ·'.! :d as political parties at alt. A modem au1hority has 
even gone to the extent of asserting that, though two party names. "Whigs,. 

---- -- - ---
• Adapted from the talk by the author to the Indian Adminis-

trative Service Probationet'I under Ole auspices of t• llu�au of Par
liamentary stucUea and Trainme, Lok · Sabha Secfflariat on 18 l'eb
ruary, 1981. 
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and "Tories" had been current since the later part of the 17th Century, it 
is a dangerous illusion to assume that anything remotely resembling a 
two-party system existed in the House of Commons before 18th Century. 

There are differences among scholars as to the point of origin of the 
British political parties. Political parties were first acknowledged by Burke 
iD 17 69: other authorities see the origins Of the parties in "Whigs" and 

· "Tories'' groups in the late 17th Century but a number of other authorities 
trace the growth of the British political parties to the Reforms Act, 1832 
and the Reforms Act of 1867 which led to a vast expansion of the electo
rate of England and made the Hou!>e of Commons very much broad-based. 
Any how, the fact remains that Parliament as an institution existed much 
before the growth of the political parties in Britain. 

In India, however, the position is just the reverse. Before Parliament 
was constituted in 1952 under the new Constitution, there was the provi
sional Parliamt-nt, from 26 January, 1950 to the constitution of the First 
Lok Sabha in 1952. Before that, there were the Constituent Assembly 
·from 1946 to 1950 and the Central Legislature under the Government of 
!ndia A,ct of 1919. All these bodie\ were legislative and deliberative bodies 
and had parliamentary character al1hough all these bodies were elected on 
a restricted franchise. But the political parties here in India are of earlier 
origin and can be safely traced to 1885 w11en the Indian National Congress 
"<'ame into existence. 

For nearly a century now, this party has been dominating the Indian 
political scene and has functioned within the two Houses of Central Legis
lat�e and in the Legislative A.11semblies of the Provinces. which were the 
units of self-gO\·erning institutions before Independence, and in Parliament 
thereafter. Therefore, the point which I desire to drive at is t!iat in 
England, Parliament existed before the coming in of the political parties 
but in Indian political parties started their functioning long before. 

As in Fngland, ours is also essentially a participatory democracy in 
the sense th11t more and more members are permitted and encouraged to 
take part in the debates and discussions before the government's policy in 
diffrent spheres is finalised. In order to rendor this participation of 
members more real. effective and meaningful, there are several instru
r.ients of control and it is here that the offices of the Leader of the House 
and Whips in various parties come to acquire a special significance. 

I would like to deal with the Leader of the House at first. In EnJ?land, 
the member of the government who is primarily responsible to the Primo 
·Minister for the arrangement of the government business in the House of 
'Commons is lcnown as the Leader of the House. The title does not appear 
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to have become established until about the middle of the 19th Century 
although the institution is much older. The leadership of the House in the 
British parliamentary sys,tem is not a statutory office nor is the leader for
mally appointed by the Crown and, as Jennings points out, the British 
G:onstitution bi:s a way of creating offices without legislation and without 
any formal decision. For lhis rea�on the post has usually been held along 
with another office. Untill 1942, the Prime Minister, if a member of the 
House of Commons, generally himself acted as Leader of the House and 
since I 922 his day-to-day dutii:s were formally carried out by a Deputy 
Leader. But since 1942, however, the Prime Minister of England is no 
longer the Leader of the Hou�e and it is a regular practice. there to have 
a Minister of the Crown of the House of Commons specifically appointed 
by the Prime Minister as Leader. In England, the Leader of the House 
<'Ontrols the arrangements of the business of that House and each week 
after the programme of business has been arranged, the Leader of the House 
states the bosincss of the followi'l!! week in answer to a question put by the 
J.eader of the Opposition. He also moves procedural motions about the 
business of the House from time to time. In the absence of the Prime 
Minister, the Leader of the House of Commons has the responsibility of 
expressing the sense of the House of Commons on formal occasions like 
moving Motions of Thanks or congratulations. 

The main spheres of responsibilities of the Leader of the House are as 
follows: 

(i) time has to be found for the debate on the Queen's speech; 
(ii) financial legislation must be completed by the beginning of 

August and important laws must be passed in time; and 
(iii) time has to be found for such contingencies as debates on votes 

of censure or on motions put down bv the Government or 
adjournment debates under Sranding Order No. 9 of the 
Standing Orders of the House of Commons, 198 J . 

AJl these are the responsibilities of the Leader of the House 
His function, however, is not limited to the fixing of subjects or setting 
down the order of Government business alone. Thou!!h the organisation 
of the debate in the House is left to the discretion of the Speaker. the 
leader of the House has also some responsibility in the matter to the Whips. 
He has to decide which Mini!;ter has to speak or intervene and at what 
point of time, on a measure before the House or when a closure motion 
!hould be admitted or when it is desirable for the Prime Minister to speak 
on a motion. His business, however, is not confined to government busi
ness alone. The government ml>'lt come to a decisioo on private members• 
tnOaions and Bills and it is for the Leader of the House to decide whether 
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the Whips arc to be put against this business oc in support of twl bUiineas. 
or whether the questions should be left to free vote. These decisions are 
taken by the government on the recommendations of the Leader of tllo
House. Finally, the Leader of the House is an active representative OD 
behalf of the House when some important event of national or intor
national importance like the death of a distinguished statesman in the 
country or outside or any important development concerning the Royal 
family takes place. 

The Leader of the House leads the House behind the Speaker and in 
company with the Leader of the Opposition to listen to the Queen's speech 
(which he has drafted earlier) in the House of Lords. He proposes the 
election or re-election of the Speaker and moves a vote of thanks when 
the Speaker retires. In short, when the House speaks as a corporate body, 
he speaks on its behalf. To sum up, the Leader of the House, in the 
words of Mr. Gladstone, "suggests, and in a degree, fixes the course of all 
principal matters of business, supervise and keeps in harmony the actions 
of his colleague�, takes the initiative in maHers of ceremonial procedure 
:ind advises the House in every difficuity as it arises". 

In India, the position with regard to the Loader of the House is ,omc
what different. Here the Prime Minister is invariably the Leader of tho 
House. In theory he is also a leader of the majority party of the Lok Sabha 
but in practice he is the leader of the Parliamentary Party consisting of 
members of b0th Houses in which capacity he functions as Prime Minister. 
Thus, ducint theiF-.tem1Til as Prime Ministers. Shri Jawaharfal Nehru and 
Shri Lal Ba�adur .)h... · ,g, were the Leaden; of the House in 
Lok Sabha. The position underwent some change for a short time in 
January, 1966 when Shrimati Indira Gandhi, a member of the Rajya Sabha 
was elected the Leader of the Congress Parliamentary Party and became 
Prime Minis�er. 

This nec�sitated the appointment of a separate Loader of the House 
in Lok Sabha and Shri Satya Narayan Sinha, Minister of Parliamentary 
Affairs, was appointed Leader of the Home. This position continued from 
18th January, 1966 till 24th March, 1967 when Shrimati Gandhi was 
herself elected to the Lok Sabha. Since then, it is the Prime Minister who 
is Invariably the Leader of the Lok Sabha. 

Under Rule 2• of the Rules of Procedure and Condl!Ot of Business in 
J_ok: Sabha 1980, it is clear that there should be a Leader of the Lot 
Sabha and the functions or duties of the Leader of the Home are defined 

•The rule lays down: "Leader of the House means Pri.me Minister it 
he is a member of the House. or a Minister who is a member of the 
House and Is nominated by the Prime Minister to function as the leader of 
the House". 
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· in the Rules of Procedure itself. Although in the Rules of Procedure of 
1be Rajya Sabha, there is no spcci�c mention as to how the Leader will be 
appointed, but over a period of years, we have developed a convention that 
the Leader of the Rajya Sabha, is appointed by the Prime Minister from 
amongst a member of his cabinet. It will be of interest to glance through 
the following list of Leaders of the House in the Rajya Sabha appoin&ed 
sinre 1952 when the Rajya Sabha was for the first time constituted under 
the new Constitution:-

Name 

1 .  Shri N. Gopala Swami Ayya!lgar 
2.  Shri Charu ChaQdra Biswas 

3 .  Shri Lal  Bahadur Shastri 

4 . Shri Govind Ballabh Pa:tt 
5. Hafiz Mohammad Ibrahim 
6. Shri Yeshwantrao Balwant rao 

Chavan 
7. Shri Jaisukhlal Hathi 
8. Shri Mahomadali Currim 

Chagla 
9. Shri Jaisukhlal Hath i  

1 0 .  Shri Kodardas Kalidas Shah 
1 1 .  �hri Uma Shankar Dikshit 
1 2. Shri KemJapati Tripathi 
1 3 .  Shri Lal K. Advani 
1 4 . Shri K.C. Pant 
1 5 .  Shri Pranab Mukherjee 

Period 

May 1952 to February 1 953 
Februa ry 1 953 to November 
1954 
November 1 954 to March 1 955  
March 1955 to  February 196 1 
February 196 1 to August 1 963 
Au�ust 1 963 to Decemher 1 961 

FebrlJ&.[11' 1064 to March 1964 
, 1 - · ' ·�64 to November 1g67  

November 1 967 to Nov('mbcr 
1gtig 
November 1969 to  May 197 1  
May 197 1  to December 1975 
December 1975 to March 1977 
March 1977 to August 1 979 
August 1 979 to January 1 980 
Sirice Janua ry 1 9Bo 

The Leader of the House is an important parliamentary functionary and 
exercises direct influence on the course of parliamentary b�iness. The 
whole policy of the government, especially in so far as it is expressed in the 
inner life of the House and in measures dealing with the course of its busi
ness, is concentrated in his person. 

The ami.ngcment of government business is the ultimate responsibility 
of the l..cader of the House, though the details aro settled, subject to his 
1 432 L.S.-3 
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approval, by the Chief Whip. The Leader of the Hous� makea propoaala 
for tbe dates of summomna and proroption of the House for the appronl 
of the Oieir. He has to draw up the programme of official business to be 
tramact.cd in the Seuion of Parliament, namely Bills, motions, discussions 
on general specific subjects like five-year-plans, foreign policy, economic or 
industrial policy and other important state activities. He fixes inter st! 
priorities for various items of business t9 ensure their smooth passage. 
After settling tentative programme for the whole session, be maps out wcekJy 
and daily programme depending upon the state of progn:ss of work and 
announces the programme to the members in advance every week, He is 
a member of the Business Advisory Committee which determines the allo
cation of time for government Bills and other business on the basis of sug
gestions made by or received from him from time to time. 

Here also there is a departure from British practice in our system. The 
Leader of the Lok Sabha, viz., Prime Mini'Ster, never sils in the Business 
Advisory Committee; he or she is represented by the Minister for Parlia
me.utary Nfairs in the Business Advisory Committee. As regards Rajya 
Sebha we have developed a convention that the Leader of the House in 
Rajya Sabha must be a member of the Business Advisory Committee. 

The Leader of ·the House shapes the course and content of legisfation 
in as much as he is often the final voice in deciding as to what amendments 
will be acceptable, what private members' Bill will receive/support of the 
government, and whether a question should be left to a free vote. Leader 
of the House may, therefore, be said to be perhaps thP. mos! influential figure 
in the entire legislative process. 

Here too we have made a slight departure from the British practice. 
Usually in the British parliamentary system in regard to the attitude which 
the government wilt take towards the private members' business, either a 
Bill or 1 motion or a Resolution, will be determined by the Prime Minister 
in consultation with the uader of the House. But in India apart from 
the Leade.r of the House there is a small comtaitt�e of the Cebinet known 
as the Cabinet Committee on Parliamentary Affairs. Tht: Committee con
sists inter alia the Leader of the House in the Lok Sabha i.e. the Prime 
Minister as Chairman of the Committee and Leader of the other House 
i.e. the Rajya Sabha as a member of the Committee. This Committee 
detennines what attitude government should take towards private members. 
business and it is not exclusively left to the discretion of the Leader of the 
Hou.,� a.; is done in the British system. 

The Leader of the House deals with procedural matters relating to the 
business of the House and advises the House in every difficulty as it arises. 
f-or 1h3t purpose he is usually prec;c,lt either in rhe tf,.t.�e •r in h:� roorn 
and has the right to address the House whenever he likes. 
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He is supplied in advance with a copy of the personal statement which 
a member may make in explanation of his resignation from the office of 
MinJster. He can move, or delegate his functions to any other member 
to move, a motion that the seat of a member should be declared vacant 
under clause ( 4) of article 101 of the Constitution. The Leader of the 
House can request the Presiding Officer to fix e day or part thereof for sit
ting of the House in secret. He can move or authorise any other member 
to move a motion that the proceedings of the House during a secret sitting 
be no longer treated as secret. He � available to the Presiding Officer for 
consultation on behalf of the government. He is consulted by the Chair 
in regerd to the arrangement of government business and allotment of days 
or allocation of time for discussion of the matters referred to in the P·rcsi
dent's Address to the House under article 87 ( 1 ) ;  transaction of private 
members' business on any day other than a Friday. Here also nonnally 
Friday is fixed for .privete members' business and alternately on one Friday 
we discuss Bills and on another Friday we take up Resolutions. Of course, 
there is .i little difference between the practice in the Lok Sabha �nd in the 
Rajya Sabha. In the Lok Saboo, the government busines,; can be trans
acted up to 3.30 P.M. But, in the Rajya Sabha, immediately after the 
Question Hour and Calling Attention discussion, if any, we switch over to 
the private members' business. We do not talce up any government busi
ness on Friday. 

The Leader of the House is consulted by the Chair also in regard to 
discussion on and voting of the De!D6nds for Grants; discussion of "No
day-yot-named Motions"; discussion on matters of urgent public importance 
for short duration; and also consideration and passing of an amendment to 
any regulation, rule, sul>-rule, bye-law, etc. I-aid before the House. 

As a matter of convention, ·the Leader of the House is generally con
sulted when a motion for susper.sion of Member from the service of the 
House is moved, or a question involving a breach of privilege, either of a 
member or of the House, or of a committee, is raised in the House. 

Here also we have a slightly different practice. In the Lok Sabha nor
mally the Leader of the House ( or, in other words, the Prime Minister) 
is not a member of the Privileges Committee. But, in respect of whatever 
decision the Privileges Committee may take, it is the responsibility of the 
Prime Minister, 9S Leader of the House, 10 move a motion in th� Lok 
Sabha, for approval of the House. But in the 'Rajya Sabha, by convention, 
the Leader of the House is also a member of the Privileges Committee. 
ln respect of whatever decision the Privileges Committee may tak�. it is the 
responsibility of the Leader of the House, es a spokesman of th!! House, to 
move a motion in the Rajye Sabha for the approval of the Hou�c. 
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In his day-to-day activitie5, the Leader of the House acts es leader of 
his party, but, on occasions, he acts as the spokesman and representetive 
\>{ the whole House. The chief occasions of his doing so are Whell the 
House as a whole desires to define its position towards some external body, 
as for instance, in the case of a difference with the other House where thero 
is some complaint of breach of privilege of the House against any outside 
body or agency or when it is desired to give expression to the feelings of the 
House on some event of importance in home or foreign Affairs. And when 
the House speaks as a corporate body, the Leader speaks on its behalf. 

The responsibility of the Leader of the House is not only to the gov
ernment a.id its supporters in the House, but to the Opposition and to the 
House as a whole. He maintains liaison between the government and the 
Opposition groups in the House. He is the guardian of the legitimete rights 
of the Opposition as well as those of the government. As such, he should 
be among the foremost champions of the rights and privileges of the House 
as a whole. He has to see that the House is not denied, despite pressure 
from any quarters, its rightful opportunities. 

Now I come to the subject of 'Whips'. This expression is borrowed 
from the 'hunting-field'. Its parliamentary application can be traced to tho 
great parliamentary orator Burke, who in a debate in the House of Com
mons, described how the King's Ministers bad made great efforts to bring 
their followers together and how ,they had sent for their friends to the North 
and to Paris, for "whipping them in", This perticular phrase used by 

Burke has since been adopted in parliamentary proceedings and it soon 
caught the public fancy and became popular. In a legislative body, based 

on Westminster model not only tho fate of a particular measure under 
consideration, but the very life of the Council of Ministers itself, depends 
upon the result of a single division. When the division bell rings, about 
three minutes are being given to the members to rush into the chamber from 
the lobbies, from the library, etc. Yet, the government or any party, can• 
not take it for granted, th6t its followers would always be present in sufficient 
number in the precincts of the House to vote at the time of e division. The 
duty of keeping the members of a party on band, so to say, accordingly de
volves upon the Whips. 

In the parliamentary form of government, a party bas got its own in
ternal organisation inside parliament and is served by a number of officials 
(knowo as Whips), chosen from members of the party itself. 

In fact, I may say, 1hat the efficient and smooth working of parliamen
tary democrecy itself depends to a very large extent on the Whips of the 
party in power, and the perty or parties in the Opposition. 
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The main function of ili! Whips is-as stated by me earlier,-to keep 
members of their party within the sound and range of the division bell 
whenever any important business is under consideration in the House. 
Whips are responsible for the attendance of the members at the time of 
import'3llt divisions. During sessions, the Whips of different parties send to 
their supporters periodic notices, also sometimes called 'Whips' warning 
4hem as to when important divisions are expected, telling them the hour 
when a vote will probably take place and requesting them to be in attendance 
at that time. The importance of the division is indicated by underscoring 
the notict by a number of lines, or a couple of very thick: lines. Some
times we call them two-line whips or three-line whips. 

The Whips have to know their men. This involves a close contact with 
all members and knowledge of their interests, special aptitudes, qualities and 
potentialities. In the interest of quality of debate and deliberations, the 
Whips take these aspects into account while sending the list of speakers to 
the chair. They keep members supplied with information about the businc�s 
of the House and enforce party discipline. Being constantly in touch with 
the members in the lobbies etc. of the House, the Whips, acting as inter
mediaries between the leaders and the rank and file of their parties, nor
mally keep the former in touch with the currents of opinion not only within 
their own party (and thereby nip any incipient revolt in the bud) but also 
to some extent with the opinions of other parties inside the HoU'Se. And it 
is through the Whips that members of a party come to know about their 
leader's view and the plans which the leader thinks it necessary or exped
ient to initiate. The Whips are the active agents within the parties-a 
channel of communication whereby one party negotiates with another con
cernittg topics for debates or conduct of business in the House. In the 
U.K., the Government Chief Whip and the Opposition Chief Whip constitute 
what are known es the 'usual chaMels' whereby negotiations are carried on 
regarding conduct of public business in Parliament. 

It has been aptly said that the Whips are not only shock-absorbers, but 
also indi'cators of the party; they are not only advisers to the leader, but 
also the binding-force in the party; they are not only barometers of thel 
differeat regions and opinions but elso the counsellors of members. 

The Chief Whip of the government party in Lok Sabha is the Minister 
of Parliamentary Affairs himself. The Chief Whip is directly responsible to 
the Leader of the House. It is a part of his duties to advise the govern
ment on parliamentary business and to maintain a close liaison with Minis
ters in regard to parliamentary business atfecti.og their ministries and 
departments. 
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Th.- Chief Whip is the eyes and ears of the Leader of the party so far as 
the mCAtbcrs are concerned. He conveys the wishes of the Leader to the 
members of the party and keeps the Leader informed of the current opinion 
in the party as also the moods and inclinations of individual member when 
these deserve special notice. During sessions, in his capacity as adviser to 
the Leader, he normally meets the Prime Minister not only for one set 
interview daily but also se�ral times in the course of the day for brief 
consultations. 

The Chief Whip is assisted by one Minister of State and two Deputy 
Ministers. With their assistance, he controls the members of the party in 
power an(\ ensures that during sittings there is quorum in the House, and 
that adequate number of members of the party is present at the t ime of 
voting. For this pµrpose, he sends them advance intimation through the 
familiar system of ordinary one, two and three-line whips to i ndicate the 
extent of urgency attaching to the vote on a particular measure before the 
House. 

Apan from making the House and keeping the House, the Chief Whip 
has the whip hand in shaping the course, tone and tenor of debate on special 
occasioos for he s.elects the speakers from his party and hands over a l ist 
to the Speaker for facilitating the process of 'catching his eye'. The res
ponsibility of keeping everybody at his post and keeping his party un ited, 
strong and well-knit , falls on him. He selects members for select comm it
�ees and other parliamentary and government assignments keeping in view 
the background, experience, aptitude, qualifications, etc. of members of his 
party. This gives him quite a wide power of patronage which :omes handy 
in keeping the party members amenable to his influence. 

Dur ing the course of ectual working, Whips of the government and of 
parties in the opposition come into contact with each other to sort out 
matters of conunon interest and to understand and accommodate each other 
on many crucial occasioos when it is convenient for both sides to arrive at 
mutual understanding. Even in the matter of selection of members of the 
Oppos it ion for select committees, contact between Whips of the aovernmenc 
and the Opposition becomes iroportant. 

Whips of the ruling party as well as those of the Opposition play a 
very significant role in the smooth and efficient functioning of parl iamen
tary democracy. Apart from their normal duties of making and keeping 
the House , they are required to establish end maintain, through a tactful 
handling of situations, good and amicable relations between the Govern
ment and the Opposition benches-a pre-requisite for the smooth ruDDing 
of parliamentary business. 

. t 
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PARLIAMENTARY EVENTS AND ACTIVITIES 

CON F ERENCES AND SYMPOSIA 

CONFERENCE OF CHAIRMEN OF COMMITTEES ON SUBOR
DINATE LEGISLATION : The Third Conference of Chairmen of Com
mittees on Subordinate Legislation of Lok Sabha, Rejya Sabh9 and State 
Legislatures in India was held at New Delhi on 25 & 26 Jul y, 1 98 1 .  
Besides the Chairmen of Committees on Subordinate Legislation at the 
Centre, J 5 Chairmen from the States attended the Conference . The Con
ference was inaugurated by Dr .  Bal Ram Jakhar, Speaker, Lok Sabha . The 
inaugural address was followed by an address by the Chairman of the 
Conference, Shri Mool Chand Daga, M.P. 

The Conference discussed matters pertaining to the ·following 'dSpects 
relating to snbordinate legislation :-

1. Fanning and laying the Statutory Orders. 
2. Publication of Statutory Orders in the gazette. 
3 . Constitution, scope of functions and terms of the Committee. 
4. Consideration of amendments to rules, regulations. etc. 
5. Examination of Statutory Orders framed by State Governments 

under the Central Acts. 
6. Promion in statutes for 'laying' of orders . 
7 .  Implementation of Stetutory Orders. 
8. Amendment of Statutory Orders through Executive Orders. 
9. Framing of rules, etc. under ordinances. 

10. Rules and regulations framed by autonomous bodies and bodies 
subordinate to governmcnl 

1 1 .  Expert Jegel advice for the Committee . 
1 2 . Scrutiny of rules, regulations etc. at the draft stage. 
1 3. Limits of subordinate lepslation. 

3 1 1 
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14. Right of appeal against exercise of discretion by Executive 
Authority. 

15. Publicity to the recommendations of the Committee. 
16. Implementation of recommendations of the Committee. 
17. Nomenclature of the Committee. 

Shri Narsingha Prasad Nanda, Chairman, Committee on Subordinate, 
Legislation of Rajya Sabha and Co-Chairman of the Conference addressed 
the concluding session of the Conference. 

INDIAN PARLIAMENTARY DELEGATIONS ABROAD 

Parliamentary Delegation to Sri Lanka: On the invitation of the Sri 
Lanka Branch of Commonwealth Parliamentary Assocration, an Indian 
Parliamentary Delegation led by Dr. Bal Ram Jakhar, Speaker, Lok Sabha 
visited Sri Lanka in June, 1981 to participate in the 50th anniversary 
celebration of their country having gone to polls on the basis of adult suff
rage to elect members to the First State Council. Besides the Leader, the 
delegation consisted of Shri Kusuma Krishna Murthy, M,P. and Shri 
Lakhan Singh, M.P., Shri Avtar Singh Rikhy, Secretary, Lok Sabha was 
Secretary to the delegation. 

Parliamentary Delegation to U.K. : In response to an invitation re
ceived from the U.K. Branch of the Commonwealth Parliamentary Associa
tion (CPA), an Indian Parliamentary Delegation led by Dr. Bal Ram 
Jakbar, Speaker of Lok Sabha visited U.K. from 30 June to 10 July, 1981. 
Besides the Leader, the delegation consisted of Shri Bhishma Narain Singh, 
Minister of Parliamentary Affairs and Works & Housing (Deputy Leader),  
Smt. Geeta Mukherjee, M.P., Dr. Rudra Pratap Singh, M.P., Shri Shivendra 
Bahadur Singh, M.P. and Shri Harkishan Singh Surjeet, M.P., Shri Avtar 
Singh Ri.khy, Secretary, Lok Sabha was Secretary to the delegation. 

Besides the delegates from India Branch (Main), the delegation com
prised the following members from CPA State Branches in India viz., Shri 
Syed Abdul Mansur Habibullah, Speaker, West Bengal Legislative Assem.,
bly, Shri R. S. Gevai, Chairman, Maharashtra Legislative Council, Shri 
Syed Mukassir Shah, Chairman, Andhra Pradesh Legislative Council and 
Col. Rao Ram Singh, Speaker, Haryana Vidhan Sabha. 

Visit of Speaker, Lok Sabha to Maldives : On the invitation of the 
Citlz.ens Majlis (Parliament) of the Republic of Maldives, Dr. Bal Ram 
Jakhar, Speaker, Lok Sabha visited Maldives on 26 and 27 June, 1981. 

Visit of Speaker, Lok Sabha to Cyprus: On the invitation of Cyprus 
ParJiament, Dr. Bal Ram Jakhar, Speaker, Lok Sabha and Shri Avtar Singh 
Rikhy, Secretary, Lok Sablla visited Cyprus from 1 1  to 13 July, 1981. 
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PARLIAMENTARY DELEGATIONS FROM ABROAD 

Porliamen.tary DelegaJion from DemocraJic People's Republic of Korea: 
In response to an invitation from India, a 7-member Parliamentary Uelc
gation from Democratic People's Republic of Korea, led by H.E. Mr. 
Hwang Jang Yop, Chairman of the Smnding Committee of the Supreme 
People's Assembly of the Democratic People's Republic of Korea visited 
India in June, 1981. 

The delegation called on the Speaker, Lok Sabha on 3 June, 1981. Tho 
Speaker, Lok Sabha hosted a dinner party in their honour on 4 June, 1981. 
A meeting was held on 3 June, 1981 ,between the delegation and Members 
of Parliament. 

BUREAU OF PARLIAMENTARY STUDIES AND .TRAINING 

During the period 1 June to 31 July, 1981 the following programmes/ 
courses were organised by the Bureau of Parliamentary Studies and Tnining. 

Fifth Appreciation Course for the Probationers of the Indian Customs 
and Central Excise Service: The Fifth Appreciation Course for the Pro
bationers of .the Indian Customs and Central Excise Service (1979 Batch) 
was held from 16 to 22 July, 1981. The Course, attended by 45 pro
bationers, was inaugurated by Prof. H.N. Mukherjee, Honorary Adviser, 
Bureau of Parliamentary Studies and Training on 16 July, 1981. Prof. 
Mukherjee also delivered the opening lecture on "Evolution of Parlia
mentary Institutions vis-a-vis Indian Natioool Movement". 

During the six-<lay Course, there were in all fifteen talks. The pro-
bationers were addressed by Shri S. S. Sisodia, Minister of State for Finance, 
Shri Satish Agarwal, M-P. and Chairman, Public Accounts Committee, 
Shri Sudarshan Agarwal, Secretary-General, Rejya Sabha; Shri S. Venkate
san, Chairman, Central Bo-ard of Customs and Excise; Dr. R. B. Jain, 
Professor, Indian Institute of Public Administration; and by senior officers 
of the Lok: Sabha �nd Rajya Sabha Secretariats. The course concluded 
on 22nd July, 1981 with the Question-Answer Session, presided over by 
Shri Avtar Singh Rikhy, Secretary, Lok Saboo. 

First Appreciation Course in Parliamentary Processes and ProcedureJ 
for Section Officers in the Ministries/Departments of the Government of 
India: The First Appreciation Course in Parliamentary Processes and 
Procedures for Section Officers in the Ministries/Departments of the Gov
ernment of India was organised from 29 June to 4 July, 1981. The lecture, 
sessions during the six-day Course were held in the forenoons only, to ena
ble the participants to attend to their nonool work in their respective offic.es 
in the afternoons. The course was designed to provide to the participating 
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officers an exposure to the institution of parliament and to enable them to 
improve tile� functional and s.upervisory skills in parliamentary work. 
Thirty-one participants attended the course. 

The �urse was inaugurated by Prof. H.N. Mukherjee, Honorary A� 
viser, Bureau of Parliamentary Studies and Training, with an opening lec
ture on "Parliament in the Indian PoHty". In all, there were 10 talks on 
various aspects of parliamentary processes and procedures delivered by 
senior officers of the Parliament and the Government of India. A Ques
tion-Aaswer session, presided over by Prof. H. N. Mukherjee, Honorary 
Adviser, was held at the end of the Course. 

Attachment Programme for State Legislature Secretariat Officials : As 
the request of the Oriss-a Legisl ative Assembly Secretariat, an 'Attachment' 
Progranune was organised 'for a batch of three officers of that Secretariat 
from 8 to 20 June, 1 98 1 .  During the period o'f their training, the trainee
offi.cers, Sarvashri B .  K. Mohanty, Section Officer, U.N. Khatai ,  Grade I 
Assistant and B. Kar Grade I Assistant, were attached with the Question 
Branches of the Lok Sabha Secretariat to enable them to familiarise them
selves with the processes and procedures relating to Parliamentary Questi •.>ns. 

/n,.Service Training Course for the officers and staff of Parliament Secre. 
tariats : Under its scheme for imparting in-service training to the officers 
and staff of the Parliament Secretariats, the Bureau conducted a Training 
Course foi ' the benefit of the newly-recruited staff of the Lok Sabha Secre,.. 
tariat from 1 to 3 1  July, 1 9 8 1 . The Course , in which twelve junior-level 
members or staff participated, was designed to enable the participants to 
attain the required standard of proficiency on their jobs. 
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PRIVILEGES ISSUES 

LOK SABHA 

Reported statement by a Chief Minister regarding the policy of reserva
tion for Scheduled Castes and Scheduled Tribes on which Lok Sabha had 
passed a Resolution unanimously : On 2 1  April , 1 9 8 1 , the Deputy Speaker 
( Shri G. Lekshmanan ) informed the House he had received notice o� 
a quest ion of privilege from two Members against the Chief Min ister of 
Gujarat for a statement reported to have been made by him that the policy 
of reservation being a matter of vital importance, a Commis�ion ought to 
be appointed to examine that issue. The Members' contention was that 
as e unanimous resolution had already been passed by Lo'k Sabha •  in 
favour of the policy of reservation, the reported statement by the Chief 
Minister had 1owered the dignity of the House . 

Withholding his consent to the notice, the Deputy Speaker observed 
rhat he liad considered the matter but did not find anything derogatory to 
the House in the reported statement of the Chief Minister of Guj arat. 
Moreover, the Deputy Seeaker pointed out, the Chief Minister of Gujarat 
was a member of another Legislature, and according to well established 
practice, a question of privilege mi'ght not normally be raised against him 
in the Lok Sabha. 

The matter was thereafter treated as closed. 

Alleged derogaJory remarks about members of Parliament by the Chief 
Justice and another judge of the Supre� Court during the proceedings in 
a case : On 8 May, 1 9 8 1 ,  the Speaker (Shri Bal Ram Jakbar) informed 
the House that Shri Ram Vilas Paswan and two other members had given 
'notices of a question of privilege against the Chief Justice of India, Shri 

•Passed on 18 March, 1981. For details see jOUrnal of Parliamentari, 
Information vol. XXVII, No, 1 March, 1881, pp. '19•'1'1, 
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Y. V. Chandracbud and another Judge, Shri V. D. Tulzapurkar for allege
dly making the following remarks (as reported in a newspaper report) dur
ing the proceeding., on a case in the Supreme Court: 

" . . . .  those who address the nation in Parliament do so with an 
equal sense of responsibility . . . .  Just because they are in Parlia,. 
ment they can say anyth.illg they like because they are immune . .  
they are supposed to be enlivening the debates of the House by 
saying that all that judges do is to sit ,back in their chairs." 

The Speaker added that he had received a factual note from the Minis
try of Law and that he had also gone through the Lok Sabha proceedings 
where a member had referred in pointed terms to the performance of the 
Supreme Court. 

The Speak.er then observed: 
"While members of this House enjoy freedom of speech as en
shrined in the Constitution, we have to remind ourselves that it 
has to conform to the Ruks of Procedure and Conduct of Busi
ness in Lok Sabha as well as the restrictions which are mentioned! 
on discussion in Parliament on certain matters. I would like to 
recall in this context Article 121 of the Constitution which 
specifically provides that 'no discussion shall take place in Parlia
ment with respect to the conduct of any Judge of the Supreme 
Court or a High Court in the discharge of his duties except upon 
a motion for presenting an address to the President praying for 
the removal of the judge as hereinafter provided'. 
The Constitution has allotted specific duties and responsibilities 
-to Parliament as well as to the Supreme Court and the High 
Courts and we have to have mutual respect for each other. It 
would be in the best interests if democratic norms and traditions 
set down in the Constitution are meticulously observed and those 
connected with these institutions do not over-step their limits, so 
that the ideal concept enshrined in the Constitution remains a 
Jiving reality and does not become an illusion. 
I have no manner of doubt that with the strong tradition of demo
cracy laid down in our country these institutions would supple
ment and complement each other and become a source of strength 
to the nation as a whole." 

The matter was then treated as closed. 

RAJYA SABHA 

Misreporting of a member's speech by a newspaper: On 17 March. 
1981, Shri B. D. Khobragade. had ·referred in the House to a statement 
made by Shri A. R. Antulay regarding the creation of Vishal Gomantak 
State. The Hindustan Samachor circuleted a report to the effect that Shri 
Khobragade had stated in the House that Shri Antulay's statement could 
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create tension and a ban should .be imposed by Government on making 
1uch statements. 

Shri B. D. Kbobragade gave notice of breach of privilege against the 
Hindustan Samochar, which circulated the report and Loksatta, a Marathi 
Daily fr�m Bombay which had carried the news report, for distorting and 
misreporting his speech. 

On 29 April, 198 1 , ·the Vice Chairman (Sbri Arvind Ganesh Kulkarni) 
informed the House that on a perusal of Shri Khobragade's statement, It 
was found that be bad not made any such statement as attributed to him 
by the news agency. An explanation of the news-6gency. Hindustan Sama
char was accordingly sought in the inatter, who by a news-item published 
in the Loksa.tta on 22 April, 198 1 , expressed regret for the misreporting 
which according to the news agency bad occurred owing to inadvertence. 
In view of the p1.1iblication of �e regret and the disclaimer of any intention 
,::,n its part to cause any embarrassment to Shri B. D. Khobragade, the 
Vicc--Cbairman observed: 

•• . . . .  if the House agrees, the matter may be treated as closed. I 
do hope and trust that Hindustan Samachar would be more catt.
ful in reporting members' speeches so that such situations are 
avoided. I hope the House agrees." 

The matter was then treated a.s closed. 
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PROCEDURAL MA ITERS 

LoIC SABHA 

Adjournment Motion during discussion on President's Address allowed : 
On 1 9  February, 1 98 1 ,  the Speaker gave his consent to the moving of 
an adjournment motion regarding 'Hooch' drink deaths in Delhi, given 
notice of by a Member. Before giving bis consent, the Speaker observed 
that normally when debate on President's Address was taking place, there! 
was hardly any justification for an adjournment motion to discuss a specific 
matter, as aU matters could be covered in that debate. However, having 
regard to the tragic loss of lives and in view of the fact that even in Delhi 
this a second incident of its nature during the course of the year, he gave 
his consent, to the moving of the adjournment motion. 

When leave of the House was asked for and was not opposed, the S� 
ker informed the House that leave was granted and the motion would be 
taken up in the House at 1 6.00 hrs. on the same day. The motion was 
discussed for over three hours at the end of which it was negat ived by a 
voice vote. 

Secret documents quoted in the House treated as laid on the Table. 
after verification from the Ministry concerned : On 2 April, 1981 , a Mem
ber ( Sbri K. P. Unnikrishnan )  while speaking on the Demand'3 for Grants 
of the Ministry of Petroleum, Chemicals & Fertilizers, referred to and 
quoted from certain official notings and Report regarding prequalification9 
of Engineering Consultants for the Nitrogenous Fertilizer Complex to be 
erected in South of Bombay, about which he had given prior intimation to 
the Speaker. When Chairman (Sbri Chi.ntamani Panigrabi), before call• 
ing the member to speak, inquired of him whether he was prepared to take 
responsibility for the veracity of those documents, the Member accepted 
responsibility and after concluding his speech, authenticated those docu
ments and handed them at the Table for being laid. 

3 1 8  
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Al documr.nt, were of a socrc� nabarc, they were rdcrred to the coa
cemod Miniatry for comments with �gard to authencity thereof. On re
ceipt of reply from the Ministry, they were treated as papers lard on the 
Table. 

Allegations against a Minister, being a 'Person in high authority' not 
permissible:-On 9 April. 1981 while speaking on the Demands for Grants 
of the Ministry of .Defence, when a Member made certain allegations 
against Shri C.P.N. Singh, Minister of State in the Department� of Science 
and Technology, who was earlier Minister of State for Defence, an objec
tion was raised by a Member to the allegations being made against a 
Minister. 1b.e �uty Speaker observed that Shri Unnikrishnan had al
ready written to the Speaker and taken responsibility and had also under
taken to abide by the rules. 1bereupon, the Minister of Law rising on a 
point of order submitted that Rule 353 (relating to procedure regarding . 
allegations against any person) would not apply to the instant c;tse, which 
was covered by Rule 352(v) under which a Member, while speaking, 
should not reflect upon the conduct of persons in high authority unless dis
cussion was based on a substantive motion drawn in proper terms. A 
Minister came i.mder the category of 'persons in high authority' and as such, 
no reflection upon his conduct could be made. 

The Deputy Speaker in his ruling observed that conduct of the Judgll 
of Supreme Court and High Cowts, Comptroller and Auditor-General, 
Ministers and Statutory Authorities could be discussed only on l\Jl appro
priate motion, drawn in a form approved by the Speaker and therefore 
the Member should not mention the name of the Minister or reflect on his 
conduct. 

ST ATE LEGISLATURES 
TAMJLNADU LEGISLATIVE AssEMBLY 

Admissibility of Calling Attention Notice on a matter sub-judice: On 
29 January, 1981 a Member (Shri N.S.V. Chithan ) raised a point of 
prder that the Calling Attention Notice in respect of the appointment of 
a new Chief Justice of Tamil Nadu should not be allowed to be taken up 
in the House as the metter was sub judJce, since a case regarding the 
transfer of the Chief Justice to the High Court of some other State had 
al.ready been referred to the Constitution Bench of the Supreme Court and 
it would be a bad precedent if a discussion thereon was permitted by the 
Chair. 

The Speaker ruled that the matter bad been raised under Rule 54, 
Oust for seeking clarification. He further said that the contents of the 
letter written by the Chief Minister of Tamil Nadu voicing his objection to 
the appointment, as Chief Justice, of a person who did not know the 
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official language of the State had .already been published in the Pres.s and 
was therefore known to everybody. No new problem was therefore likely 
to arise by permitting a discussion on the matter. Further, he said, the 
matter raised in the House was not connected with the subject-matter 
of the case pending before the Supreme Court, namely the transfer of a 
Chief Justice to another Hiib Court. He, therefore, held that the matter 
could be raised in the House. 

Announcement regarding policy matters by officials on the eve of dis
cussion on Demand for Grants: On 13 May, 1981 after the Question 
Hour, the Speaker informed the Assembly of the receipt of -a privilege 
motion given notice of by four Members (Sarvashri R. Novaneethkrishna 
Pandian, P. Theertharaman, S. N. Ramaswamy and E. Muthuratnalingam) 
regarding the announcement through the Press of a Policy matter by an 
official of the Home Department, on the eve of the discussion on the 
Demand for Grants of that Department. 

Citing the earlier rulings on the subject, the Speaker observed tmit 
though by convention, announcements regarding Government policies should 
be made only in the House if it was in session, any deviation from it would 
not constitute a breach of privilege of the House. He, however, ruled 
that it was not a proper practice for the officials to announce policy matters 
to the Press, especi�lly on the eve of a discussion in the House on the 
Demands for Grants relating to that particular Department, and desired 
that in future, such instances should be avoided and the Departments 
should be cautious in this reprd. 

UTTAR PRADESH LEGISLATIVE ASSEMBLY 

Motion of Thanks on the (;qvernor's Addres.s--lmpUcations in the 
Legislative Council: The U.P. Legislative Assembly had adopted e Motion 
of Thanks on the Governor's Address. On 19th February, 1981 a Member 
(Shri Mohan Singh) raised a point of order in the Assembly that in the 
olher House the Motion of Thanks had been adopted wi1h amendments 
containing admonition of the Government and, therefore, the Government 
had no moral justification to continue in office. 

Disallowing the point of order, the Speaker observed that under Article 
1 64(2) of the Constitution, the Council of Ministers was responsible to the 
Legislative Assembly and the Motion of Thanks on President's Address 
had been duly passed by the Legislative Assembly. Failure to � the 
Motion passed in the Legislative Council without amendments did not 
therefore have any effect on the Council of Ministers. 
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Issue of Identity Cards to Ministers: On 23 March, 1981 a Member 
(Shri Mohan Singh) raised a question of propriety with regard to tho 
issuing of Identity Cards, v.alid upto 1985, to the Ministors of the Govern
ment. The .Member's contention was that since Ministers worked during 
the pleasure of the Governor, mention of the pcriOd of validity on the 
Identity Cards was not in consonance with the provisions of the Constitu
tion, thereby a doubt had arisen, the Member argued, as to the right of 
the House or its Members to remove the Council of Ministers before 198S 
through a no-confidence motion and about the prerogative of the Governor 
to allow the Ministers to continue in office during his pleasure. 

Disallowing the question of propriety, the Speaker ruled that the period 
of validity mentioned on the Identity Cards did not in any way affect the 
rights of the Members to bring a no-confidence motion against the Govern
ment. He further observed that it was written on the Identity Cards that 
8'> soon as the Minister gave up the charge, the same was to be returned. 
The very purpose of issuing Identity Cards to Ministers. the Speaker ex
plained, was to establish their Identity to those who might not have knows 
them. 

14�2 L.S.-4 
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PARLIAMENTARY AND CONSTITUTIONAL DEVELOPMENTS 

( 1  May to 3 1  July, 19 8 1 )  

DEVELOPMENTS AT THE CENTRE 

INDIA 

By-eletcion to Lok Sabha and Legislative Assemblies : In the By-elec
tions held on June 1 4  for seven Lok Sabha seats (five from Uttar Pradelb 
and one each from Orissa end West Bengal ) ,  the Congress ( I )  won five 
Lok &lbba seats ( four from U.P. and one from Orissa ) and the CPI (M) 
one seat ( from West Bengal ) .  Re-poll was  ordered by the Election Com
mission for the seventh seat viz. the Garhwal Parliamentary Constituteocy 
in the State of Uttar Pradesh. 

By-elections were also held for the 23 Assembly seats in various States
Uttar Pradesh ( 8 ) ,  Bihar ( 6 ) ,  West Bengal ( 8 )  and Kamataka { 1 ) .  The 
Congress ( I )  won 1 5  seats ( U.P.-7 ; Bihar-S;  West Bengel--2 and 
Karnataka-1 ) followed by CPI (M )-5 ( all from West Bengal i and 
CPI-1 ( from West Bengal) Two seats were won by Independenls (one 
each from U.P. and Bihar) l . 

The Election Commission orders re-poll in a Parliamentary Constit-
uency : On 20 June, 1 9 8 1 ,  the Election Commission of India, ordered a 
re-poll in the entire Garhwal Parliamentary Co�tituency in the State of 
Utter Pradesh, where a by-election to fill the vacant seat in Lok Sabha was 
held on 14 June, 1 98 1 .  In his order cancelling the election, the Chief 
Election Commissioner observed that 'Haryana Police, he.d been deployed in 
the constituency on e large scale. The Commission which is ,·ested with 
the superintendence, direction and control of the elections has not even been 

i. Times of India, June 15 ;  Hindustan Times, June 17 and 18 Pa.trioe. 
June 17. 1981. 
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informed of the deployment of the Police force from outside and the presence 
.of outside force has naturally vitiated tbe free and fair conduct of tbe poll 
in the Constituency . . . . . .  There is need that outside State forces must first 
be withdrawn and normal peaee and law and order must be restored before 
any repoll, selective or total is held."� 

RecOgnition of Congress (I) as the real Indian National Congress : Re
cognising the Congress {I) led by Smt. Indira Gandhi as the real Indian 
National Congress, the Chief Election Commissioner of India, in  his Order 
.dated 23 July 1981 held that-

" (a) the group led by Smt. Indira Gandhi as the President and 
known by the name Indian National Congress (I) shall be re
cognised for the purpose of the Symbols Order as the Indian 
National Congress, a recognised national party; 

(b) the symbol "Hand" shall continue to be the reserved symbol 
for the said party unless that party applies for the revival of 
the frozen symbol "Oalf and Cow"; and 

(c) ,the group in the Indian National Congress led by Shri Devraj 
Urs and known by the name Indian National Congress (U), 
shall be de-recognised. The said party shall, however, oove the 
liberty to approach the Commission for recognition with a 
different name and style and if such application is made, the 
same shall be conside-red on its merits under the Symbols 
Order."3 

AROUND THE STATES 

ASSAM 

Resignation by Ministry: The 7-month old Congress (I) Ministry 
'heeded by Smt. Anwara Taimur resigned on 28 June, when the Budget 
Session of the Legislative Assembly was scheduled to begin the .next day, 
i.e. June 29. 

On 30 June, by a proclamation signed by President SanjiV9 Reddy 
under Article 356 of the Constitution, the State was brought under the 
!President's rule. The Legislative Assembly was kept under suspended 
1lnimation. • 

---;�-d- from the Orders of the Chief Election Commbsioner of Indl4, 
'20 June, 1981. 

•. Qrders of the Chief Election Commi,sione1', 23 July, 1981 pp. 16-17. 
•. Times of India, 29 June and Statesman, 1 July, 1981. 
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KARNATAKA 

Suspension of 21 MLAs : On 23 June, Twenty-seven Members of the 
Opposition were suspended from the Legislative Assembly for the current 
session by the Speaker, Mr. K. H. Ranganath for "indulging in gross d�
orderly behaviour".3 

MADHYA PRADESH 

Reorganisation of the Ministry: On 29 JW1e, the Governor, on the 
advice of the Chief Minister, dropped 3 Ministers, elevated 7 Ministers of 
State to Cabinet rank and added an equ'<ll number of Ministers of State.6 

MANIPUR 

./New Ministry: An eight-member Congress (I) Ministry headed by 
Mr. Rishang Keishing W'<ls sworn in on 19 June, endin& 1 1 1  days of 
President's rule in the State,7 

MEGHALAYA 

New Chief Minister: Following the resignation, on 7 May, of Shri B. B. 
Lyngdoh, Captain Williamson Sangam'<l took over as the new Chief Minister 
of the State. The outgoing Chief Minister vacated office in pursuance of 
an agreement reached two years ago among the partners of the ruling United 
Meghalaya Parliamentary Democratic Forum to the effect that efter two 

.years he would vacate the office enabling Capt'<lin Sengama to take over as. 
the new Chief Minister. A 

RAJASTHAN 

New Ministry: Following the resignation tendered by Shri Jagannath 
Pahadia on 1 1  July, Shri Shiv Cha�n M'<lthur was sworn in on 14 July 
as the new Chief Minister of the State. 18 Ministers were sworn in on' 
19 July and the allocation of portfoli-os was as follows 

Cabinet Ministers: 
Shri Shiv Charan Ma.thur, Chief Minister: Appointments, Ad
miniStrative Reforms, Gen.eral Administration, Political Affairs, 
Cabinet Secretariat, Home, Jnd�stry, Public Undertakings, Plan• 
ning, Economics and Statistics, Anti-Corruption, State Motor 
Garrage end Linguistic Minorities; Shri Pivas Ram Madema: 
Irrigation, Public Health, Engineering, Revenue and Land Reforms,. 

11. Times of India, 24 June 1981. 

•. National He-raid, 30 June and 1 July, 1981. 

1. Times of India, 20 June, 1981. 

s. Statesman, 8 May, 1981. 
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Energy, Flo'!d and �amine Re[ief; Shri Chandan Mal Baid: Fin
ance, Tcuat,on, Excise, Education, Bhasha Vibhag and Waqf,· Shri 
Brij Sunder Sharma : Law and Judiciary, Election Labour and 
Par/iamenJary Affairs; Shri Cbogalal Kanwaria : Medical and 
Health, Family Welfare Department and Ayurveda; Smt. Kamla: 
Agriculture, Animal Husb-andry, including Dairies. 

Ministers of State: 
Shri Jai Kishan Sharma : Transport, Housing, Vocational Train
ing and EmploymenJ, Technical Education (all independent) and 
Public Works Department; Shri Narendra Singh Bhati : Rajasthan 
Canal Project, Tourism and Art, Culture � Archaeology (all i� 
dependent) ;  Sbri Shriram Gotewala: Local Self-Government, Town 
Planning and Public RelaJions (all independent); Shri Ghasi Ram 
Yadav : Food and Civil Supplies, Civil Defence and Vevasthan 
(all independenJ);  Shri Praduman Singh: Mines (independent), 
Home Anti-Corruption, Industries and Public Undertakings; Shri 
Sheesh Ram Ola; Panchayati Raj, Community Development, 
Ground Water, Antodayc. ond Sainik Kaiyan (all independent); 
Sh.ri Chet Ram Meena: PWD, Social Welfare and Tribal Welfare 
( all independent) Floo.1 and Famine Relief: Shri Gov ind Singh 
Gujar: Forests, Sheep and Wool (independent), Irrigation; Shri 
Dinesh Rai Dangi: Rehabilitarion, Khadi Gramodyog Jail, Printing 
and Stationery ( all independent); Shri Ram pal Upadhy:iya: Co
operation (independenJ), Agriculture and Animal Husbandry. 

Deputy Ministers: 
Shri Bulaki Das Kalla : Planning, Economics, Statistics, and Educ
ati,m; Shri Govind Anolla : Excise and Tribal Are.'l Development; 
Smt. Kamla Bhil: Medical a,.>id Health and Animal Husbandry." 

SIKKIM 
Merger of ruling Porty with Congress (/) : The ruling Sikkim Pari

shad, with e strength of 22 Members in the 32-member Legislative Assembly, 
merged with the Congress (I) on 7 July. 10 

TAMIL NADU 
Enhanced allowances for Legisla1ors : The Tamil Nadu Payment of 

Salaries Act was amended to inJer alia provide with effect from I May 1981, 
the paym�t of Compensatory Allowance of Rs. 400/- p.m. to Members of 
the State Legislatures, against the existing Allowance of Rs. 350/- p.m, 

With effect from 1 May i 9811 the Telephone Allowance admi�_siblc t� 
a Member was raised to Rs. 250/- p.m. if he owned a telephone (tn addi
tion to reimbursement of quarterly rent of � sum of Rs. 175/- towards tele
phone) and Rs. 300/- p.m. if he had no telephone at his residence. 
----- --

9• �eccan Chronicle, 12 July; and Hindustan Times, 23 July, 1981. 

u. National Herald, 8 July, 1981. 
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An Allowance of Rs. 100/- p.m., now payable to the family of a Mem
ber who dies while in office, was enhanced to Rs. 250 /- p·m. with effect 
from 30 June, 1977. 

As against coupons of the value of Rs. 2,000/- issued to them annually,. 
the legiillators would, hence forward, get coupons of the value of Rs. 2,500/. 
for their free rail travel by any class and by any Railway in India. 

The amendment also made provision for free travel facilities in State. 
Transport Corporation buses for spouses of the male Members, and for any 
other relative, in the case of lady Members.11 

WEST BENGAL 
Results of the biennial elections: In the biennial elections for six seats 

to the Rajya Sabha from West Bengal,- five candidates of .the rulin& Left 
Front ond an Independent were declared elected to Rajya Sabha on 
1 July. -� 

UNION TERRITORIES 

ARUNACHAL PRADESH 

New Lt. G<JVernor : Sm Ha-risbankar Dubey was sworn in as the new· 
Lt. Governor of the Union territory on 23 July.is 

DEVELOPMENTS ABRAOD 

AFGHANISTAN 

New Prime Minister : On 1 1  June, Mr. Babrak Kannal who was tilI 
then holding the posts of President as well as Prime Minister, named Mr. 
Fultao Ali Keshmund as the new Prime Minister of the country.u 

BANGLADESH 

Assassination of President: Army rebels led by Major-General Manzur· 
Ahmed, assassinated President Zia-ur-Rebman on 30 May in en attempt 
coup, when the President was on a visit .to Chitta1ong. 

On 1 June, the Acting President Mr. Abdus Sattar proclaimed a state 
of emergency end suspended most of the civil rights, citin& threat to th� 
country's security from "internal disturbences."111 

•1. Infonnation furnished bi, the State Legislature Secretar(at. 
•2. Stateaman, 3 July, 1981. 
•s. Patriot, July 25, 1981. 
••. Asian RecOrder, 1981, p. 16111. 

1 ia. A!ian Recordt>r. 1981, p. 16099, 

. , 

· � - -- I , • · • ··� " 
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BARBADOS 

Re-election Of Prime Minister: Mr. Tom Adams was r�elected Prime 
Minister for a second term on 19 June, following the victory of his Labour 
Party in the general elections.1t1 

I 

CHINA 

Resignation by Chairman of the Communist Porty : The Chairman of 
the Communist Party, Mr. Hua Guofeng resigned from his post on 29 June 
end was replaced by Mr. Yeobang.17 

CYPRUS 

General Elections : In the elections to the 35-mcmber House of Rep
resentatives announced on 26 May, the Communist Akel Party and the 
Democretic Reily Party won 12 seats each. The ruling Democratic Party 
led by President Spyros Kyprianon secured eight seats and the remainins 
three seats were won by the Socialist Party.18 

DJWOUTI 
Re-election of President: President Hassan Gouled Aptidon was re

elected unopposed on 12 June, for a further six-year term.111 

ECUADOR 

Death of President : On 24 May, President Jaime Roldos Aquilera was 
killed in an air-crash along with his wife, Defence Minister Mr. Marcos 
Subia, and two of his military aides. Immediately thereafter, Vice-Presi
dent Mr. Osvaldo Hurtado assumed charge of the presidency.'0 

FRANCE 

Presidential election : The Socialist Party Chief Mr. Francois Mitterrand 
became the new President of France for a 7-ycar term on 10 May when h• 
defeated Mr. Valery Giscard Estaing in the Presidential election. 

On 21 May, he appointed Mr. Pierre Meuroy as the new Prime Minis
ter replacing Mr. Edmond Barre.21 

•e. Time, of India, 20 June, 1981. . .. . ,.,,�, 
1T. lnte"14tional Herald Tribune (Hongkong), 30 June, 1981. 
u. State,man, 28 May, 1981. 
••. Time, of India, 15 July, 1981. 
20. Hindu,tan Time,, 28 May, 1981. 
21• Time, of.1flclia. IJ .-d :U May 19&1• 
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IRAN 

' I  
. ' 

Dismissal of President : President Abolhassan Bani-Sadr, the first elected 
'1resident of Iran after 25 centuries o! monarcy, was dismissed, on 22 June, 
by the Supreme Revolutionary Leader, Ayatollah Khomeini. Earlier, on 
21 June, the Parliament had voted overwhelmingly declaring Mr. Bani-sadr 
incompetent to hold offiee. .al 

After hls dismissal, Mr. Bani-Sadr remained in hiding for nearly seven 
weeks and thereafter esoaped to France on 29 July, where he was granted 
politicel asylum by the French Government-32 

New President : Mr. Mohammed Ali Rajai was officially declared as the 
new President of Iran on 28 July. Mr. Rajai, a oandidate of the Ruling 
Islamic Republican Party, secured 81 percent of the total votes, in the elec
tion held on 24 July23 

IRELAND 

New Prime Minister: On 30 June, the Parliament elected, by 81 votes 
to 78, Mr. Fitzerland as the new Prime Minister. On the same day, he 
announced the fonootion of a new coalition Government dominated by his 
Fine Gael Party.24 

ISRAEL 
General Elections : In the General Elections held on 30 June for the 

120-seat Knesset (Parliament) ,  the Likud Bloc Party of Prime Minister 
Menachem Begin and the Opposition Labour Party won 48 seats each. 
The number of seats won by other parties were : the National Religious 
!P·arty--6; Agudat Yisrael-4; Communists-4; Tami Party-3; Shinui-2; 
Tehiya-2; and Citizens Rights Movement and Moshe Dayao's Telem 
Party one each. The remaining one seat was to be decided by the milit�ry 
vote. 

Following the elections, Prime Minister Mr. Menachem Begin formed a 
new Government with the support of Socialist and religious parties. 26 

KAMPUCHEA 

New President : The National Assembly announced on 27 June a new 
government, naming Mr. Heng Samrin as President of the Council of State, 
thereby giving him the top position in the ruling hierarcby.28 

22. Times of India, 23 June; International Herald Tribune, 30 July, 1981. 
2s National Harold, 29 Juti,, 1981. 
2,. Times of India, 21 July, 1981. 
2,. International Herald Tribune. (Hongkong) , 5 July, 1981. 
2e. Times of India, 28 June, 1981. 
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MALAYSIA 

Proclamation of new Sultan : On May 11,  Mr. Tunku Mahmood Albaj 
J�ni Almarbum Sultan Ismail was proclaimed the fourth Sultan of the State 
,to succeed his father, who passed away on 10 May.21 

NEPAL 
Appointment of new Prime Minister : On 16 June, King Birendra 

.appointed, on the recommendation of the Rashtriya Pa.nchayat, Mr. Surya 
Dahadur Thapa as the new Prime Ministcr-2� 

PHILIPPINF.S 

Re.election of PresidenJ: On 21 June, President Ferdiniand F. Marcos 
·was declared winner by the Parliament, of the Presidential election held on 
.16 June. 

He was sworn in for a further siJt-year term on 29 June.29 

POLAND 
New Polish Politbureau : The Communist Party Central C'ommittee 

· elected a new enlarged Politbureau on 19 July. 
Earlier Mr. Stainisl,aw Kania had won a vote of oonfidence for his 

leadership, when he was re-elected as First Secretary to the Party's Cen
.tral Committee, defeating Mr. Barcikowski by 1311 votes to 568 votes.to 

SEYCHELLES 
Re-election of President : President France Rene Albert was re-elected 

to his post on 1 1  July at the third Congress of the ruling Progressive 
People's Frong.31 

SINGAPORE 
Death of President : President Benjamin Sheares, who became the se

cond Head of State in 1971 succeeding the late Mr. Yusof lshi!.k, pa,sed 
·:away on 12 May.32 

21. Hindustan Times, 12 May, 1981. 
28. Times of India, 17 June, 1981. 
29, Times of India (Bombay), 22 June, 1981; The Hindu., 1 July, 1981. 
ao. Patriot, 20 July, 1981. 
a1• Trib.une, 13 July, 1981. 
82, .Anin .Recorder, 1981, p. 16119. 
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SWEDEN 

N� Coalition Government : On 19 May, Parliament confirmed the care.. 
laker Prime Minister Mr. Throbjoern Faelldin as bead of a new minority 
Central Liberal coalition Government, replacing his three-party coalition. 
Government which had earlier fallen on .!}le issue of tax-reforms. 18 

UNITED STATES 

First Woman Judge of the Supreme Court : On 7 July, President Reagen 
nomiooted Judge Sandra D. O'Connor of the Ariwna Court of Appeal,, to
become the first woman justice of the U.S. Supreme Court-84 

YUGOSLAVIA 

New President : On 1 5  May, Mr. Sergej Kraigher was elected to the. 
annually rotating post of President of the collective State Presidency of 
Yugoslavia vice Mc. Cvijetin Mijetovic, who held this post since May 1980.85

-

a•. Statuma", 20 May, 1981 . 
u. Jntemational Herald Tribune, 8 July, 1981. 
H. Keering'a ContemS>OTaf'y �h,ea, p. 30938. 
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SESSIONAL REVIEW 

SEVENTH LOK SABHA 

SIXTH SESSION 

8, 

1be Sixth Sessioo of the Seventh Lok Sabha commenced on 17 · 
August, 1981. A brief resume of some of the important discussions held 
and other business transacted in this session upto 28 August, 1981 is given · 
below. 

A. DISCUSSIONS 

Successful launching of APPLE: Making a statement on 17 August, . 
1981 in response to a Calling Attention Notice by Shri Manoranjan Bhakta� 
the Minister of State in the Department of Science and Technology, Eiec�
tronics and Environment, Shri C. P. N. Singh said that APPLE (Ariane 
Passenger Payload Experiment) was the first Indian experimental three
axis body established satellite to be placed into the geo-stationary orbit. 
It represented an important step in the efforts of Indian scientists to put 
outer space progressively to use for the welfare of the people. The space
craft, designed and developed by the Indian Space Research Organisation 
was launched by the third developmental flight o.f ARIANE from Kourou1 

French Guyana on 19 June, 1981 into a geo-synchronous transfer orbit. 
APPLE now looked constantly towards the centre of India. The fint 
national TV hook-up demonstrations using APPLE had already been· 
carried out on 13, 14 and 15 August, 1981. 

Answering questions, the Minister said that the thrust given by the· 
Prime Minister to the Department of Science and Technology and various 
scientific agencies was aimed at bringing about a change in the life of 
common man and developing a scientific temperament in the country. 
APPLE, he added, would give a fillip to the verious other satellites that 
were proposed to be put up to benefit both the urban and the rural people . 

. · ··- ·· ! -· ·-· , ,--.:.._, ... _..,.11, .. ,:, .. 331' 
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Intervening in the discussion, the Prime Minister, Shrimati Indira 
' Gandhi stated that the most important utilisation of APPLE was emergency 
communication in disaster affected areas so as to be able to help in rapid 
relief work. · It would give advance warning of calamities such as cyclone 
etc. which would· be of enormous value in saving human lives as well as 
property. Besides, it could be used for educational programmes in univer
sities and technological institutions. 

The House, thereafter, unanimously adopted the following motion 
moved by Shrimati Gandhi: 

"Having heard the statement on the launching of the Apple and 
the inra.uguration of the Utilization Experimental Programme, this 
House places on ·record its deep appreci-.ltion of the dedicated 
work and patriotic zeal of our scientists, engineers, technicians 
and workers on this great achievement in the sphere of space 
technology". 

Train Accidents: In a statement made on 17 Augu�. 1981, the Union 
Minister of Ra;iways. Shri Kcdar Pandey informed the House that three 
major train accidents-an accident between Badia Ghat and Dhamara 

· Ghat sl'ation of North Eastern Railway; a collision in South Eastern Rail
way; and a derailment in Western Railway-had occured during the recess 
period of Parliament. Every accident was viewed seriously and enquired 

· into thoroughly not only to .punish the guilty but also to ascertain the causes 
and to take measures necessary to prevent recurrence of similar accidents. 
Besides, the government in their quest for safety appointed three high 
powered committees to examine the remedinl mca�ures. These committees 
made many useful suggestions which were implemented. 

Smee the majority of the train ,accidents was ultilll'<ltely traceable to the 
failure of the human element, the Minister added that Safety Organisation 
on the Railways had been carrying out intensive safety campaign to ensure 
that the staff did not violate rules or indulge in short cut methods which 
could lead to accidents. Moreover a special safety team comprising Joint 
Directors fro'1l various disciplines had been constituted recently under the 
direct charge of the Railway Board to carry out field checks. 

The matter again came up for discussion in the House later during the 
day on an Adjournment Motion moved by Shri Jyotirmoy Bosu. Initiat
ing the discussion, Shri Bosu pleaded for constitution of a parliamentary 
committee to examine the railways and submit a report to the House for 
taking proper action. Professor Madhu Dandavate stressed the need of 
giving top-most priority to the renewal of 6,000 Kms of track which had 
�ttived · its life. He suggested that no trains should be moved without 

·· guards. The automatic warning system, which was operating in some 
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sectors of railways, should also be introduced on the. rest . of the routes_. 
Shri Jaipal Singh Kasbyap suggested that steps shoulcl be taken to improve. 
the railway administration. 

In a brief intervention, the Minister of State in the . Ministry of Railways, 
Shri C. K. J affer Sharief said tbet it was the earnest desire of the 
Government to improve the railway system and ensure safe journey for the 
people. 

Intervening in the discussion, which lasted for more than three hours 
and in which 14• members took part, the Minister of Railways, Shri Kedac 
Pandey stated that efforts were being made to reduce the railway accidents . 
to the minimum. A high powered committee had been constituted to look 
into all the relevant issues concerning railways. Out of Rs. 5100 crores 
allotted in the Sixth Five-Year Plan for improvement of railways, 49 per 
cent would be spent on renewel and replacement of rolling stock. New 
coaches were being manufactured. A coach repair factory was being set 
up at Tirupati and a new coach factory was proposed to be set up at 
Allahabad. Referring to recent rail accidents, Shri Pandey said they had 
occurred eithe·r due to human error or natural causes. In one case it was 
due to sabotage. Wherever human error was responsible for railway 
accidents, action had been taken against the staff concerned. After Shri
Jyotirmoy Bosu replied to the discussion, tlie motion was negatived. 

Serious famine and drought conditions in some States: Making a state. 
ment ia response to a Calling Attention Notice by Sbri M6ol Chand Daga 
on 18  August, 1981 ,  the Minister of Agriculture and Rural Reconstruction 
and Irrigation and Civil Supp!ies, Shri Rao Birendra Singh informed the 
House that although mnnsoon during the year 1980 was more or less 
satisfactory, drought conditions prevailed in the post-monsoon season in 
the States of Rajasthan, Andhra Pradesh, Raryana, Kamataka, Maharashtra 
and Tamil Nadu. Central teams visited all these States and as a result of 
decisions taken on their reports, an expenditure of Rs. 70.45 crores was 
approved for purposes of central assistance during J 980-81. The same 
drought conditions continued in the above States (excluding Maharashtra) 
during the pre-monsoon period in 1981. At the request of State Govern· 
ments, central teams again visited the States concerned during April-May, 
1981 and on the basis of their reports, an expenditure of Rs. 12 1 . 13  crores 
was approved for purposes of c.entral assist-ance. The Minister added 
that the twelve-point programme for drought management suggested by the 

•The members who took part in the discussion were Sarvashri Acharya 
Bhagwan Dev, Chandra Shekhar Singh, v .. ishan Dutt Sultanpuri, Chandrajit · 
Yadav, Chintamani Panigrahi, Dhanik J "' Mandal. Zainual Basher, Xavier 
Arakal, Narayan Choubey. R. P. Yadav, Viwanath Sharma and Dr. Vasan.
Ku.mar Pandit. 
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Prime Minister during the severe drought of 1979-80 continued to provide 
the basic strategy and guidance at all levels for meeting the drought situa
tion. A Crop Weather Watch Group at the Centre had been continuously 
monitoring the situation and suggesting the remedial measures to the State 
'Governments. With the onset of monsoon, Shri Pandey said, the distress 
o.f the people in the drought affected areas had ended. 

Answering questions, the Minister agreed that the relief provided to the 
weaker sections, particularly in the rural areas, under the famine code--as 
it existed in all States in India-was not enough. He stated that it is not 
possible for the Government of India to fully insure against damages and 
· tosses in all natural calamities. For providing immediate relief every State 
Government had at its disposal a margin money which was quite substan
tial. The Government, he added, had decided to established a Water 
'Resources Development Agency to survey all the rivers in the peninsula 
and suggested the best utilization of their waters for irrigation in the drought 
prone areas in all the States in the South. 

Racial violence 'and attack on Tamils in Sri Lanka: Making a statement 
·OD 19 August, 1981 in response to a Calling Attention Notice by Shri Ram 
Vilas Peswan, the Minister of External Affairs, Shri P. V. Narasimha Rao 
informed the House that during the election campaign for the District 
Development Councils in Sri L-anka in May-June, 1981 communal violence, 
broke out in Jaffna area, leading to -a number of casualties and consider
able destruction of property. A state of emergency was declared and the 
sitootion was eventuany brought under control with the help of armed 
forces. There had been a recurrence of communal violence in the last few 
days and the main victims were Tamils, majority of whom were workers 
o'f the estates. There had been numerous incidents of arson. looting and 
violence and the Government of Sri Lanka had 0gain declared an emer
gency and the armed forces had been called in to control the situation. The 
Government of Sri Lanka had also set up a machinery for the rehabilita
tion of those affected in the recent incidents. In view of the confused 
sitll'8flon, the Minister said that it had not been possible to obtain detailed 
information about the number of Indian national-s affected. Shri Rao 
assured the House that the Government was in constant touch with the! 
Government of Sri Lanka oand had expressed its concern to them. The 
Government o'f Sri Lanka, in tum, had stated that they viewed these events 
with utmost seriousness and were determined to restore normalcy. 

Statutory Resolution re: approval of Presidential Procloamation in re
·}ation to the State of Assam and Assam Budget 1981-82: Moving a sta
tutory Resolution for approval of the Proclamation issued by the President 
·on 30 June, 1981 under article 356 of the Constittuion in relation to the 
'State of Assam, the Minister of Home Affairs, Giani Zail Singh said on 
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20 August, 198 1 that Shrimati Anwara Taimur, Chief Minister of Assam 
has submitted the resignation of her Ministry to the Governor of Assam 
on 28 June, 1981 . The Governor, in his report to the President, h-dd 
recommended the issue of Proclamation and the Stale Assembly being 
kept under suspended animation . 

Commending the Statutory Resolution to the House, the Minister said 
that the political situation in Assam was still fluid and no Ministry would 
be able to assume office till 3 1  August, 1 98 1  by which time the present 
Proclamation would have expired. 

On 20, 2 1  and 24 August, the Holl'Se held 
-on the Statutory Resolution and Assam Budget 
participated. • 

a combined discussion 
in which 1 6  members 

. I 

In a brief intervention, Giani Zail Singh ruled out elections in Assam 
in the present situation. 

Referring to the Assam pro,blem ,  the Home Minister said that the 
negotiations had been conducted in a very congenial manner. He ex
pressed the hope that the outcome of negotiations would be acceptable 
to all and give satisfaction to different political and social organisations. 
The Government, he added , was trying to find a permanent solution to 
Assam problem keeping in view humanitarian grounds, national and 
internatiooo] agreements and commitments and ensuring against infillretion 
by foreigners. 

Participating in the discussion , Shri Jaipa] Singh Kashyap said that 
Assam problem was a national problem and it could be solved only by 
sett ing up an all-party government there. Shri Atal Bihari Vajpayee 
ple9ded that Government should take the opposition parties into confidence 
about the negotiations that were going on with the agitation le-aders. 

Replying to the discussion on the Sro.tutory Resolutioo, the Minister of 
State in the Ministry of Home Affairs and Department of Parl iamentary 
Affairs, Shri P. Venkatasubbaiah, said that it was not correct that the 
opposition had not been consulted by the Government on the Assam 
problem. The Prime Minister had discussed this problem with the oppo.
sition parties at length a number of times. The Government, he assured, 

· would consult the opposition parties at the appropriate time in future well. 
Replying to the discussion , the Minister of Finance, Shri R. Venkata

raman said that the Government would try to solve the Assam problem 

•Those who took part in the discussion were Sarvashri Satyasadhan 
Chakraborty, Sontosh Mohan Dev, G. L. Dogra, Jagpal Singh, Zainul Basher, 
Chintamani Panigrahi, R. L. P. Verma , Chandrajit Yadav, G. M. Banatwalla. 
H. K. L. Bhagat, Harish Chandra Singh Rawat. Chitta Basu, Ravindra 
Verma and Smt. Geeta Mukherjee. 
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on humanitarian basis and would find a solution acceptable to the Assam 

agitators and .the entire House. He stated that the prolonged agitation 
in Assam had done a lot of damage to Assam axrd its economy. He 

· informed · the House that Assam received the best . consideration from 
the Central Government. It received not- only its due share but a little 

. extra �ause of its . geographical and historical situation. In the Sixth 
Five-Year Plan, the per capita assistance to Assam was Rs. 565, as against 
�e per capita -assistance of Rs. 258 to all the States put together. 

The Statutory Resolution was adopted. All the Demands for Grants 
(Assam) for 1981-82 were voted in full and the Assam Appropriation Bill 
was passed. 

Electoral Reforms. On 20 August, 1981', Professor Madhu Dandawte 
moved the following motion: 

""That this · House · recommends that urgent steps be taken to 
effect electoral reforms so as to improve upon the present electo
ral processes and make them free from any drawbacks and 
shortcomings''. 

Initiating the debate, Professor Dandavate contended that three ele
ment viz. fearless Parliament, independent judiciary and free Election Com
mission, were extremely important for the development of electoral pro
cessrs and functioning of parliamentary democracy. He pleaded for the, 
implementation of the recommendations of the Turkunde . Committee on 
Electoral Reforms. Among the various other suggestions made by Shri 
Dandavate were democratisation of Eiection Commission, state funding 
of election expenses, introduction of moqern gadgets, evolving a system 
aimed at building up a rel,ationship .between the number of votes polled 
and number of seats secured, issuing of identity cards to voters and 
adoption of anti-defection measures. 

Shri C. T. Dhandapani sugges!ed fixing up of minimum qualification 
· for recognition of a political party and setting up of an independent body 

in each State under the Election Commissioner for preparation of electoral 
rotls. Shri Indrajit Gupta ·wished that the Election Commission should 
·have beeb kept informed of the induction of police force froin outsidei 
for the Garhwal poll. He advocated the system of proportional repre-

. eentation, ,accpetance of the principle of right of recall, independent 
machinery for the Election Commission and lowering of voting age to 
18 years. 

Intervming in the discussion lasting for nearly five hours, in which 
13 members• participated, the Minister of Law, Justice and Company 

•The m�mbers who took part · in the discussion were: Sarvashi Mohan 
Lal Sukhadia, Somnath Chatterjee, Arif Mohammad Khan, Rashid 
Masood. H.K. L. Bhagat, Jagan Nath Kaushal, Satyanarayan Jatiya, Jagdish 
Tytler, K. Lakkappa, Harikesh Baha- dur and G. M. Banatwalla. 
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Affair&, Sbri P . . Shiv · Sliaakar told the H<W that the eSeder9l reforma 
were under the aaive · colWderawm ol the Gevemmmt The Primo 
Minister had adviled him to bold dillCUSSions with· the leaden· of 'ftlrieu 
political parties after comiag to certain prowsioaal conc.Iwioas. It was 
a t.ime-consuming affair and the Govemment bad to tab! iDto eflllSidera
tion each and every aspect emergiag from the experience cJI. pest 30· yeat'S 
for the purpose of briOiins about chanp in the Repreeentadon al tho 
People Act He assured the. Howie tbat the Go•cmment wttl come f<>l1b 
with compreb.eo.s.i.ve electoral reforms M· early as p,uible. 

Dealing with the recent elections in Oarhwal, Shri Shiv Shanker inform
.ed the House that the Election ColllDllimn had aet aside the ent:itt: poll on 
the ground of the prcscw:e of tho Haryana police. 1llePe wu no rule 
or law, he added, which warranted that either information had io be 
given or permission of the Chief Election Commissic,ner bad to be sou8ht. 
if forces were deployed from outside foe the purpose of elel,tion. 

After Shri Madhu Dandavate replied to the debate the motion was 
negatived. 

LE01SLA TIVB BUSINESS 

Export•lmport Bank of Indio. Bill: Moving a motion for consideration 
of the Export Import Bank of India Bill on 17 Au!!1JSt, t98 J ,  the Minister 
of Finance, Shri R. Venkataraman said that in view of the growing import 
bill and the need to expand export, the Government had decided to set 
up an Export Import Bank. Apart from coordinating tire activities of. 
other institutions engaged in financiDg exports, the Bank could also adopt 
innovative approaches necessary to meet the needs of the contemplated 
expansion in foroign trade and of the exporting comm.unity. 

TIie Bank would extend refinance facilities to commercial banks., 
undertake counselling services. merchant banking and development bank
ing functions and finance promotional -activities. Subject to overall con
trol by the Government, the Bank would raise foreign ex-ebange- loans, 
as and when required. 

The discussion continued for two days. Participating in the resumed 
discussion on 18 August, 1981, Shri' C. T. Dhandapani suggested tflat 
the information relating to the functions ot the BanJc should be laid Oft 
the Table of the House. He further suggested that no retired pel'IIOOs 
be nominated to the Board of Oi.recton of the Bank. Shrt A. Neelalotli
thadasan Nadar demanded nationalisation ot import and export tnlde. 
Shri Jeipal Singh Kashyap said that besides the trading com.muaity, other 
interests should ,also be represented in the management of the proposed 
Bank. He sugested tbcf the Bill be refured to a Select C.Ommiuee, for 
thoro� scrutiny. 
1432 L.S.-5 
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Intervening in the discussion, the Deputy Minister in the Ministry 
d. Fman�e, Shri Maganbhai Barot said that with the esrablishment of 

. EX.IM Bank:, India w.ould be joining some of the world's advanced coun
ri·es like U.S.A. and Japan which had set up simil ar lYanks. Giving de
tails about the purpose of the proposed Bank, he said that to begin with 
it would be looking after _the work not being done by the international 

. finance wing of the IDBI. It was an ,attempt to coordinate the work 
of IDBI apd the commercial banks engaged in e,;port-import work and 
to set up in the country an institution to whi'Cb one could look for expert 
knowledge, advice, finance and all lcinds of assistance. 

Replying to the two-day discussion in which 1 4  members partici
pated• , Shri Venkataramgn said that the Government was not doing away 
with cash assistance and subsidies for exports. He stated that the im
mediate function of the Bank was to finance the exports. As and when 
the institution grew in momentum and experience, it would be considered 
as to what extent other functions could be transferred to it. The Bank, 
he concluded, was to function l ike IDBI and was subject to the audit and 
control of the Reserve Bank. 

The motion for consideration was adopted, and the Bill, as amended, 
was passed. 

The Essenrial Commodities (Special Provisions) Bill, 1 98 1  and the 
.Prevention of Blackmarketing and Maintenance of Supplies of Essential 
Commodi.ties (Amendment) Bill, 1981  : Moving the motion for considera
tion elf the Bills on 1 9  August, 1 98 1 ,  the Minister of Agriculture and 
Rural 'laconstruction and lrrigati'on and Civil Supplies, Shri Rao Birendra 
Singh said that the first Bill , which was a temporary measure for five 
years, aimed at giving certain powers to the Collectors for confiscation of 
goods and made the offences of hoarding and blackmarketing non-baila.ble. 
Special courts were sought to be set up to t ry all cases under the Essential 
Commodities Act. 

The other Bill, the Minister said', envisaged a little change in the 
composition of the Advisory Boards set up under the Prevention of Black
marketing and Maintenance of Supplies of Essential Commodities Act. 
The Boards, to be set up by the State Governments, would now consist 
of three persons, including one having qualifications as that ot a judga 
of a High Court. With these provisions, the Minister hoped that Gov
ernment would be able to deal more effectively with the hoarders and 
blactcmarketeers and to cneck. the rising of prices. 

•The members who took part : ., the discussion were: Sarvashri Jyotinnoy 
Bosu. Mool Chand Daga, Jagpal Singh, P. K. Kodiyan, Salish Agarwal, 
Y. S. Mahajan, Xavier Arakal, P. Rajagopal Naidu, B. V. Desai, T. R. 
Sbamanna and Girdhari Lal Vyas. 
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Both the Bills were discussed together .by the House on 19,  24 and 
:25 August, 1 98 1  in which 20 members• took part. 

Winding up the discussion on 25 August, 1 98 1 ,  the Deputy Ministct 
in the Ministry of Civil Supplies, Sbri Brajamohan Mohanty said that thel 
purpose of the Bills was to take stringent measures against anti-social 

·- elements. 

Referring to the allegation by some members that the Government 
was anti-peasantry, the Deputy Minister pointed out that while it walll 
the policy of the Government to pay the peasants remunerative prices it 

could not at the same time loose sight of vulnerable sections of the society. 

The motions of the Bills were adopted and die Bills were passed . 

The Salary, A llowances and Pension of Members of Parliament ( A m
, endment) Bill, 1 98 1 : While moving a motion on 6 May, ( during the 
Budget Session earl ier this year ) for the Bill , as passed by Rajya Sabha, to be 
�aken into consideration, the Minister of State in the Ministry of Home 
Affairs and Department of Parliamentary Affairs, Shri P. Venkata5ub
baiah had said that under sect i on RA of the Salary, Allowances and Pen
sion of Members of Parliament Act, an ex-member did not become c l igi

. ble for grant of pe nsion unless he had served for a minimum period of five 
years. Since the actual duration of each of the first three Lok Sabhas 
was slightly Jess than five years, some ex-members, inspite of having served 
a fulJ term were not eligible for the grant of pension . The Bill now sought 

· to provide payment of pension amounting to Rs. 300 to members, whose 
period of service to the House fell upto 60 days short of five years. 

The discussion was resumed on 27 August, 1 9 8 1 .  Replying to the 
brief debate in which six members participated t, Shri Venkatasubbiah re
·pudia.ted the allegation that the B ill had been brought with a poi_itical 
:motive. He ruled out any restr1ctions on the pension drawn by members 
who were former Maharajas or High Court Judges, since every member 

was entitled to enjoy the same rights and privileges as a me:mber of Par
liament. 

The motion was adopted and the Bill was passed . 

•The members who took part in the discussion were : Sarvashrl !:. 
Balanendan, Virdhi Chander Jain, Ram Swarup Ram, C. Palaniappan, B. K. 
Nailc, Dileep Singh Bhuria, Bapusaheb Paruletar, V. S . . Vijayaraghavan, 
R. L. Bhatia, Krishna Kumar Goyal, K. T. Koselram, Achacya Bhagwan Dev, 
Bhogendra Jha, Zainul Basher, Chandrajit Yadav, Mool Chand Daga, Chitta 
'Baau, Gifdhari Lal Vya\11, Ratansinh Rajda Bnd Ram Lal Rabi. 
tThe members who took part in the discussion were: Sarvashri Bapu-
1'8.heb Parulekar, P. Namgyal, Haruih Kumar Gangwer, Girdhari Lal Vyu, 
Ramavatar Shastri and Phool Chand Verma. 



� . . . . 
Journal of Parliamentary lnforma:ion 

RAJYA SABHA:. 

HUN6aio AND N1NETl!liNT.H SE!;SION'* 

The Rajya Sabha- met for its· hundred· and DineteeMh st:sskm. oo· 1-7 
August 1981. A brief resume of some of the important discussion, hdd 
an�. other business transacted in this session upto the period 28 August 
1981 is given below. 

A. Dl�IONS 

Recent increase Jn the prices of petroleum products and fertilizers: 
On 18 August, 1981, Sbri Shiva Chandra Jha called the attention of the 
Minister of Petroleum� Chemicals ana Fertilizers to the recerit increase in 
prices of petroleum products and fertilizers thereby causing great hard'sl\tp· 
to the people. 

Makint a statement on the subject, the Minister of Petroleum, Chemi
cals and Fertilizers, Shri P. C. Sethi said that the prices of indigeous 
crude oil and petroteum products had �en increased with effect from 1 1  
July, 1981. The decision to increase the price had been taken after very 
careful consideration of a vafiety of factors. The prices of many of 
the petroleum products in the country had been low when compared WMh 
their import parity iprices. This had been mainly due to the under-pric
ing of indigenously produced crude oil. The Minister agr-eed that these 
price increases would have some impact on the prices of other commo
dili.,. But, he added, that such an impact would, in the long run, be 
outweighed by the positive aspects of the measure. 

Replying to the points raised by members, the Minister said that the 
present price increase was not as a consequence of the price increase an
nounced by the Organisation of Petroleum Exporting Countries. 

The Minister added that the ultimate aim of the Government was that 
as far as possible the consumption of petroleum productc; should be mini
mised. At present, the consumption of crude oil was in the vicinity of 
30 million tonnes, and although it was increasing and it would go by 
1984-85 to about 36 or 37 million tonnes, the Government were hOpeful' 
that by 1984-85 our indigenous crude .production would be 30 miOion 
tonnes compared to 14 or 15 million tonnes today. For quite some riine, 
the government had supplied these things at subsidized rates. But now a 
time had come when it was wry difficult to subsidize them and, therefore, 
the price of the indigenous crude hadi to be raised. As compared to other 
---·- ----

•Contributed by the Research and Library Section. Rajya .Sablla Secre-
tariat. 4 
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.coµntries, the pi:ice of , k�� :was � low. �e prices Qf fertilir.era 
aod kerosene Qil had not .hew increased much, in or9er that the burden 

.� the �·eaker sections might be th� minimum. The Minist.ec was de
fini� that the price rise would n.ot reduce the use of fertilizJen. 

Supply of F-16 fighter aeroplanes and other sophisticated arms to 
Pakistan.: On J 9 August, I 981, Shri Narsingh Narain Pandey called the 
attention of the Minister of Defence to the reported decision of the U.S. 
-Government to the supply of F-16 fighter aeroplanes and other sophistica
ted arms to Pakistan thereby posing a threat to the security of India. 

Making a statement on the subject, the Minister of State in the Min
istry of Defence, Shri Sbivraj V. Patil, said that he shared the concern 
<>f the members of the House on the decision of the Government of USA 
to provide massive military aid to Pakistan. As per reports the military 
supplies from the U.S. would consist of sophisticated weapon system such 
as F-16 aircraft, modern sophisticated tanks, armoured personnel carriers, 
guns, ai-r end naval missiles, radars, destroyers and w-.irships and other 
offensive and defensive equipment. The sophistication and quantity of sup
plies envisaged was far in excess of Pakistan's legitimate defence require
ments. 

The introduction of such a large volume of advruiced technology wea
pon system in a compressed timeframe was bound to tilt the military ba
lance in favour of Pa,kistan. It was clear that the sub-<:ontinent was 
being willy-nilly pushed into an -arms race, increasing the financial bur
den on the people at a time when the limited resources should be used fur 
the economic uplift of the people. 

Replying to the points raised by members, the Minister further sa.id 
that on previous occasions when arms were supplied to Pakistan, it was 
said that the same would not be used against India; but this time it was 
being said that these arms <;ould also be used against India. While 
:Jndia's effort would alw�ys be to avoid war, all the steps would be t,aken 
to safeguard India's securitv and, if necessary, supplies could be had frqm 
outside the country, the Minister assured. 

Intervening in the discussion, the Prime Minister, Shrimati Indira 
Gandhi said that India's policy had always been, :ind even today was, to 
strengthen friendship with those countries which were friendly with India 
and to create friendly relations with those countries which did not have 
such relations. Where it was not possible to maintain friendly relatiens, 
India's effort had always been to dilute hostility. Whichever country 
appealed for peace, India shared that appoal and it was hoped that such 
appeals did have their impact. 
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Railway Accidents: Raisitig a discussion on the statement on the rail
way accidents made in ·the Rajya Sabha on 1 8  August, 1981 by the Min
ister of Railways, Shri Dinesh Goswami said on 24 August, 1981 that 
proba,bly in the history of this Parliament so far there had been no occasion 
to discuss so many major railway accidents occuring within such a. 
abort span of time as an inter-session J)Criod. The railway administra
tion owed a duty to minimize the dangers of railway travel and take the 
country and Parliament into confidence and tell them where actually the 
errors and difficulties lay. The member expressed .the feeling that acci
dents had taken place because the railway -administration had not been: 
able to modernise its equipment. Siru::e the tracks were not in order, the 
railways bad been, in some �. compelled to go in for speed restriction. 
Intervening in the debate, the Deputy Minister in the Ministry of Railways, 
Shri Mallikarjun said that the Government with all the machinery at its. 
command W"c3S geared to see bow best safety could be maintained on Indian 
railways. 

As regards reasons for accidents, the Deputy Minister stated that they 
were multifarious. He did pot deny that track renewal was essential, but 
stated that because of the paucity of funds, the railways could not do 
it on a large scale. 

Replying to the discussion, the Minister of Railways, Shri Kedar 
Pandey said that it was ,painful for the Railways that so many people had 
lost their lives in these accidents. He said that he accepted the moral res
ponsibility for those accidents. 

The Minister confessed that the Bagmati accident was the greatest 
railway accident that had occured since 1 960-61.  Fourteen such acci-
dents had taken place in the country so far. 

Giving details, the Mini·ster said that out of 25.000 coaches. 7,500 
were over-aged. Out of 61,000 kilometre railway track, �.000 kilometre 
track was in urgent need of immediate repair. However, if the drivers 
did not lose their reflexes, the accidents could be avoided. The speed 
restrictions had been restored to precisely due to this factor. The Minis
ter added that, lately, there had been more discipline in the railway staff. 
The income from the railways had increased during the recent past. The 
Chairman of the Railway Board had done a good job, he said. 

Price Situation in the Country : On 27 August, 1981 ,  the Minister of 
Finance, Shri R. Venkataraman, moved the following motion: 

"That this House do consider the current price situation and 
the steps taken by government to tackle it.•• 
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Speaking on the motion. the Minister said that the problem of inflation 
was a matter of deep concern to the Government as well as to people 
of the country. Debate on such a su,bject should be utilised for giving 
suggestions for improving the situation. Inflation in India and in tho 
rest of the world was a general phenomenon. Owing to certain condi· 
tions in the international sphere, the entire world had come under the infta
tionary pressure. Developed countries may be able to stand it, but the 
developing countries are not in a position to stand it, he said. 

Essential commoditi'es like wheat, sugar and edible oils were being 
imported to control the prices the Minister said. Had the Government given 
higher prices for wheat to the indigenous producers, that would have push
ed up the local prices of the commodity. But the imported wheat would 
not affect the local prices, �e said. Various steps .taken by the Govern
ment on both the supply and demand sides would have salutary effect on 
the economy. 

The issue of inflation was not connected with any political idealogy. 
One might concede that it was possible to maintain prices in the totally 
controlled economics; but the people of this country would not accept 
adopting a totally controlled economy. 

Regarding 'the question of black money, a very stringent action had 
to be taken, the Minister said. The Government had stepped up the 
number of raids, searches and seizures for income-tax and unrelenting 
action against the hoarders and blackmarketers went on. The Govern
ment would not give any quarter to those who tried to evade the law, 
he said. 

B. OBITUARY REFERENCES 
The opening day of the Session was devoted exclusively to pay hom

age to late Shri T. A. Pai, ex-member and late Shri Bhupesh Gupta, sit
ting member Of the Ra.jya Sabha. 

Referring to Shri T. A. Pai, the Chairman said that he died at a 
very young age. He was less than 60 years old. Tracing his educa
tional background and car�r. the Chairman observed that his knowledge 
of banking and commerce gaye him an early start and at the age of 22 he 
was appointed the Manager 9f the Syndicate Bank. By dint of his sheer 
ability and merit he became a Minister and held charge of important port
folios in the Union Cabinet. 

Referring to Shri Bhupesh Gupta, the Chairman said that his entry 
into politics came at the early age of 16 and within two years he was ar
rested three times for civil disobedience activities. Though he was ac
quitted in the trial for revolutionary activitiSJ, he was again arrested in 
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1933 under the Benpl Crimin.al .Law Amendment Act and was in .deten
tion for four years. He passed � university examinations in India while 
in detention a.ad it was then that he accepted communist ideology. 

Shri Bhupcsh Gupta took to journalism first as Chairman of the Edi
torial Board of the Party Journal "Swadhiaata'' in Bengali. He later 
took over the editorship of the journal "The New A£e", which was the 
organ of the Communist Pany of India, which he continued till his death. 

Shri Gupta's association with the Rajya Sabha. the Chairman recalled 
began in May 1952 and he oontinued as a member of the House till his 
death, which meant that he sat in the House for over 29 years. When 
the House celebratd its S1lver Jubilee, there was a special function to feli
citate him on his long membership. Apart from bis personnel qualities 
in which he combined commonsense with clarity. balanced judgment with 
political acumen and foresight, his sincereity and motives could never be 
doubted. He was an astute parliamentarian. 

Bhupesh Gupta's death had removed from our doby politic a great per
sonality, the Chairman said. He wielded immense influence and earned 
respect from all partis and sectioM of the House. He would always be 
remembered with affection and would be model for our members. 

A minutes's silence was observed as a mark of respect to the memory 
of the decea9ed. Thereafter the Otairman announced that as a mark 
of respc,et to the memory of Shri Gupta, the doyen of the House, the 
Rajya Sabha would stand adjourned for the day. 

STATE LEGISLATURES 
ANDHRA PRADESH LEGISLATIVE COUNCIL* 

Uniform law to prevent denudaiion of the forest wealth of India: The 
following resolution moved by Shri M. A. Aziz, Minister for Forests in the 
Legislative Council was adopted on 7 April, 1981 : 

"WHEREAS this Council considers that it is desirable to have 
a uniform law throughout India to prevent denudation of the forest 
wealth of the country hy regulating felling of trees in urban and 
rural areas and for all matters connected therewith or ancillary 
and incidental thereto; 
And whereas the subject matter of such a law rs relatable mainly 
to matters enumerated in entry 5 (Local Government, that is to 
say. the constitution and powers of municipal corporations, im
provement trusts. district boards, mining settlement authorities and 
other local authorities for the purpose of local self-government 
or village admini'Stration) and entry 1 8  (Land, that is to say 

•contdbuted by the Andhra Pradesh Legislative Council Secretariat. 



rights in · Or ·over · land, bmd tenures including the Telation of land
lOllf:.a�chenant, ud ·the �ection of 1'CDts; ·transfer and alienation 
of agncultural land� land improvement and agricultural .Joans 
colonization) in list-II in this Seventh Schedule to the Coostituti� 
of 'India; 
And whereas Parliament has no power to make such a law for the 
States with respect to the matters enumerated in entries 5 and 18  
in Ust-11 aforesaid, except as  .provided in  articles 249 and 250 of 
the Constitution of .India; 
And whereas it appears to this Council to .be desirable that, to 
prevent denudation of th! forest wealth of the country, felling of 
trees in urban and rural areas and all matters connected thero 
with or ancillary and incidental thereto should be regulated in the 
State of Andhra Pradesh by Parliament by law; 
Now, therefore, in exercise of the powers conferred by clause (I) 
of article 252 of the Constitution of India, thi'S Council hereby 
resolves that to prevent denudation of the forest wealth of t� 
country, felling of trees in urban and rural areas and all matters 
connected therewith or ancillary and incidental thereto should be 
regulated in the State of Andhra Pradesh by Parliament by law". 

MADHYA RADESH LEGISLATIVE ASSEMBLY• 
The third session of the Seventh Vidban Sabha commenced on 25 

February, 1981 and was prorogued on 1 1  April, 1981. Twenty eight sit
tings were held during the period. Resume of some of the major eve'nts 
which took place '<lnd the business transacted during the session is given 
below: 

Governor's Address: On 25 February, 1981, the Governor of the 
State .addressed members of the Vidhan Sabha. The Motion of Thanks to 
the address was moved on the same day. The House discussed the Gover
nor's Address for 4 days i.e. on 2,3,5 and 6 March, 1981 at the end of 
which the Motion of Thanks was adopted. 

Financial Business: On 3 March, 1981. the Finance Minister, Shri 
Kr.iihna Pal Siqgh, presented Supplementary Estimates for the year 1980-81. 
These were voted on 1 O March, 1981 and the relative ApFopriation Bill 
was passed on the same day. 

The Budget ·Estimates for the year I 981-82 were presented on 9 March, 
1981. Beginning on I 2 March, I 981, the general discussion on the Budget 
lasted for four days. Individual demands for grants were debated and 
voted in full by the House on 8 April, 1981. The Appropriation Bill was 
introduced on 8 April, 1981 and was discussed and passed on 9 April, 
1981. 

•contributed by the Madhya Pradesh Legislative Assembly Secretariat. 
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The Excess Grants for the years 1975-76 and 1976-77 were voted on. 
26 February, 1 98 1 .  The relevant Appropriation Bill was passed on the. 
same day. 

Legislative Business: ,During the session, twenty eight Government 
Bills, including the five Appropriation Bills, were introduced in the Vidhan 
Sabha. In all thirtytwo Government ·Bills ( including six Bills pending since 
the last Session ) were passed by the House. 

Question Hour: During the session, 5686 notices of questions were 
received. Out of this, 2670 were admitted as Starred and 1 3 33 as Un
starred. The remaining were either disallowed or rejected or had lapsed. 
In all, 25 Short Notice Questions were received, out of which only one 
was admitted for answer in the House . 

TAMIL NADU LEGISLATIVE ASSEMBLY• 
Censure Motion : On 9 February, 1 9 8 1 , Shri R. Uroonath moved the· 

following motion 
"That this House disapproves the anti-labour policy of the Min is
try headed by hon. Chief Minister, Thiru M.G. Ramachandran.' .. 

The motion was discussed on three days . Eleven Members took part 
in the discussion and the Minister for Labour replied to the debate en 1 2  
February, 198 1 . The motion, when put to vote on 1 2  February 1 98 1 ,  wns. 
negatived. 

1JTI' AR PRADESH LEGISLATIVE ASSEMBLY* • 

Address by the Governor : The Governor of the State addressed mem
bers of both Houses of the Uttar Pradesh Legislature assembled together, 
on 27 January, 1 98 1 .  The following day Shri Vimal .Prasad Tewari moved 
a Motion of Thanks on the address by the Governor. 

The motion was discussed in the House for four days on 28, 29 and 30 
January, and 3 February, 1 9 8 1  and passed on 3 February, 198 1 . 

Financial Business: On 30 January, l 9 8 1 , the Minister for Planning, 
Finance and Power presented · the Budget for the financi al year 1 9 8 1 -82. 
General discussion on the Budget was held for five days on 4, 5, 6, 1 9  and 
20 February, 1 98 1 .  On 1 9  February, 1 98 1 ,  Vote on Account was present
ed for a part of the financial year 198 1 -82. On 20 February, 1 98 1 ,  after 
passing of the said Vote on Account, the Uttar Pradesh Appropriation 
(Vote on Account)  Bill, 198 1 was introduced, discussed and passed. 
Various Demands for Grants were discussed for 22 days and all of them 
were voted . The Uttar Pradesh Appropriation Bill t 98 t ,  was introduced, 
discussed and passed on 3 1  March, 1 98 1 .  

Contributed by the Tamil Nadu Legislative Assembly Secretariat. 

. .  Constributed by the Uttar Pradesh Legislative Assembly Secretariat. 
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COMMITI'EES IN LEGISLATURES.: A COMPARATIVE 
ANALYSIS. Edited by John D. Lees and Malcolm Shaw. Published by 
Duke University Press, Durham, North Carolina, 1979, 449 pa·gcs. 

The book on "Committees in Legislatures", edited by John· D. Lees and 
Malcolm Shaw is a must for every person, who has been a member of a 
legislature or who is a member of ,a legislature. It is also a must for the 
students of palitics. The boOk: contains a comparative study of committees 
in different legislatures. 

The book had a long gestation. It grew in the beginning out of an 
invitation issued in November, 1967 by the Comparative Politics Group, an 
affiliate of the Political Studies Association of the United Kingdom. The 
Group invited members of Political Studies Association to suggest "schemes 
of research, which seem to lend themselves to inter-university or wider 
collaboration". The editors of the present book coincidently submitted 
suggestions that there was a necessity for a cross-national study of com
mittees. In J anuary, 1 969, a meeting was held with members of the Group 
to discuss the possibilities for such a project. 

Whi le the research was being planned and carried out, an attempt was 
made for a high degree of co-ordination and co-operation. To achieve the" 
sajd end. th ree conferences of contributors were held. The first--confined 
to British based scholars-was held at the Institute of Commonwealth 
Studies jn London in July, 1 969. The second Conference-attended by 
polit ical scientists from five countries-was held at the English Speaking 
Union in London in November, 1 969. The third confereoce>--also attended 
by political scientists from five countries-was held at a residence hall ot 
the London School of Economics in September, 197 1 .  

The editors, i n  choosing official committees of legislatures as thcic 
subject for investigation, have chosen formal, task-oriented groups. They 
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.have excluded informal groups, such as cliques and also formal groups that 
,are emotionally or socially oriented, such as families and bridge clubs. 
They have also excluded various small groups that one finds In legislatures, 
.such as party committees, regional blocs and cliques of influential members. 
The editor and contributors have focussed on a specific, easily identifiable 
government institution that is very widely used in different palitical systems 
throughout the world. 

The reason why the study of this book is a must to every legislator, is 
that both the legislatures and legislators have been pointing with alarm to 
the growth of executive power and the decline of the legislature throughout 
the world. More recently, scholars have begun to examine more closely 
legislative-executive relations, questions of oversight, fiscal review and the 
budgetary process. At the s.ame time, in some Western countries, members 
of legislative bodies have sought to strengthen legislative institutions and 
enhance their capacity for oversight. Often the vehicle of these efforts has 

been the committee system. A Committee, according to the editors, is a 
body to which some other body or person has referred or committed a task 
and .to which the committee is in some sense subordinate. As such, the 
committee is one of the mos,t ubiquitous institutions im.aginable. This is 
implicit in the aphorism: 

"One Englishman is an Island. 
Two Englishmen are a queue. 
Three Englishmen are a committee." 

According to the editors, a committee is a common place inst�umcnt 
of man's co11venience and it is worth dissecting in its various contexts. The 
editors have chosen the context ''official committees in the contemparary 
legislatures" and have used this 'committee' instrument to dissect this 
context. 

The book is different from other books or writings on "Committees in 
Legislatures"'. ·In other books and writings often the research is com
parative only in the sense tbat those who study one legislature are familiar 
with studies in others, and try to draw conclusions that are pertinent else
where. This book is more explicitly comparative, and as a consequence the 
reasons for differences among committee systems are particularly clear. In 
addition, several chapters shed light on the processes of changes and reforms 
and the reasons why such changes do not always achieve the goals of their 
sponsors. This book is an important step in the often difficult process of 
creating a literature of comparative legislative study, 

The book contains a study of the working of committees in the legisla
tures of United States, Italy, West Germany, Philippines, Canada.Great Bri
tain, India and fapan. The chapters relating to the committee system in the 



legishtttJNSi of � c::o'inrtri�s' metitfbned above, navtr f>ettt \\irltten· i,y-dfffcterit 
contrlbuton. The last ch��r of "Cott�otf' 1\35 Ikea W'l'ittt'ir &J' 
Mafcon\t SHaw. m- � tned· i1f tbis �bai,tei' to �grat� ma�af coritaitfed 
in dim,t�· cltllpMs·. Jn. tM'$• cto!IS-1ti:rtianal, dtlMyi,tjj; the autliotl'il itffefttffl'B. 
was to d'elin'eate- broad' commihee structure and belill�r. 

While concluding, I would say that if ali the members, present and past, 
cannot read this book, at least those who are at present members oi any 
committee of any legislature must read it, as it is not only interesting but 
very educative. 

--GULSHl!R AHMED 

Dr. V. D. Sabestian : Indian Federalism; The Legislative Conflicts. 
Academy of Ugal Publications, Triva,idrum, 1980, pp. J75. 

During the operation of the Constitution for more than three decades, . 
tensions end dissatisfactions have emerged in the field of Union-State rela
tions; they became more accentuated after 1967 when the political pattern 
of uni-p11rty control of the governments at thte Qotre and in the States 
changed. Even in the heyday of a single party having an unchallenged and 
mo.nolithic sway throughout the country, there were various differences 
voiced inside the ruling party itself by many astute statesmen like Rajttji or 
by irrepresible veterans like Dr. B. C. Roy. Now that the protests are 
more sharp and loud, from Sheikh Abdullah of Kashmir to Nayanar of 
Kcrola, there is every need to look objectively into the problem of Union
State relatioos in all its ramifications. Some impatient critics have a ready
made and easy solution to all evils of the day, viz. to effect a radical change 
in the basic structure of the constitution, to bring ebout a unitary form of 
government for the whole country, to centralise all poWC1' and authority at 
one place and with one person. It is a solution born out of despair and 
intolerance, and futile attempt to undo e Jong and dynamic historical pro
cess out of which independent India emerged with e federal constitutioi,. 
Be it as it may, Centre-State differences can neither be swept under the 
carpet nor be silenced by crude commands. They sho&ld be ident�d. an:tl
ysed, studied and understood before any satisfactory solution is f<'l'fllulated. 
A number of semimirs and in-depth studies have been conducted in the past, 
rich material collect�d and valuable suggestions offered. In this imperative 
endeavour comes a good treatise of "Indian Federalism-The Legislative 
Conflicts" by Dr. V.D. Sabestain. It is based on his doctoral thesis to the
University of Cochin. 

In his study of the problem: of legislative conflicts within the federat 
framework of Indian Constitution, Dr. Sabestien has ably and commendably 
surveyed a field which, excepting for a few explorations of limited oature. 
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ha., remained bitheno untouched. The book covers a wide range of con
fiicts of various types, conflicts between the exclusive legislative fields of the 
Union and the StatC6, conflicts in the concurrent legisletive field and coo
·flicts between the exclusive and concurrent fields. Ao exhaustive analysis 
and discussion <?f the purpose of the constitutional provisions and the impact 

· of the judicial decisions have been made in a scientific and dispassionate 
way. The book will be helpful not only to students of law but also to 
members of legislature. Of particular interest to the feverish votaries of 

· legislative supremacy are the following words of the author in Para 3.28 
under the Chapter "Colourable Legislation" 

"In the light of the contribution made by the principle of the 
separation of powers to the realisation of a well developed noti'on 
of tu.le of law, our Supreme Court has added a new dimension to 
the li.mi�tions on the sovereign power, namely, the sovereign po
wer cannot directly exercise the funtci9ns of the constituted or
gans, the legislature, the judiciary and the executive. The con
stituent power should constitute these organs and leave them to 
f W1ction at their respective levels. This is a contribution to tho 
development of constitutionalism in general of which our Suprf'>
me Court and Indian legal theory can justly be proud." 

While conceding the scope for refinement in the application of certain 
principles, Dr. Sebastian does not feel the need for any radical change in the 
constitutional provisions rege1'ding the distribution of power. Even within 
the present frame work of the Constitution, it is quite possible that wise 
statesmanship at the centre can offer satisfatcory solution to very many con
flicts between the exclusive and concurren fields. An exhaustive analysis 
national and State Governments to be "parmers in the common function of 
serving the people". 

It is hoped that the publishers will go through the text carefully and 
avoid in their next edition errors like the year of the British Government's 
declaration of Indian Independence as "1847" instead of "1947" in Para 
1 .27 (Page 16), the name of R. C. Cooper wrongly spelt in Para 2.27 

·(Page 43); in Para 4.31 (page 122), the word "pleaded" pleads to be 
-stabilised. These small slips do in no way detract the merit and excellence 
-of the book. 

-ERA SEZHJYAN 



10 

RECENT LITERATURE OF PARLIAMENTARY INTER.EST 

I. BOOKS AND REPORT 

Beer, Lawrance Ward ( Ed. ) : Constitutionalism in India: Asian Views 
,,on the Americ.� influence. Berkely, University of California Press, 1979. 

Eres, Beth Krevitt (Ed. ) : Legal and legislaJive information processing. 
Westport, Greenwood Press, 1 980. 

Foley, Michael : New Senate.  Uberal influence on a conservative 
institution, 1 959- 1 9 72. New Haven, Yale University Press, 1 980 ( Des
·cribes the working and role of Senate in the political system of USA) . 

Gandhi, Madan G . : Modem political analysis, 2nd Edition, New Delhi, 
·Oxford & I.B.H .  Publishing Company, 1 98 1 .  

Germany, Press and Information Office. Mandate for democracy. 

· th ree decades of Federal Republic of Germany. Bonn, 1 980. 

Geterchi,  Loan and others ( Eds. ) : Political system of the Soc�[l/ist Re
public of Romania. Bucharest, Editura Stinti.fica Si Enciclopedica, 1 979. 

Hand Geoffery and others (Eds. ) : European electoral rystems hand
book. London, Butterworths, 1 979 ( Reviews the electoraJ systems of the 
� member states of the EEC ) . 

Prewitt, KeMeth and Verva Sidney : Introduction to American Gov
,ernmenJ. 3rd edition, New York, Harper and Row Publishers, 1 979. 

Sc:wngi, Paula : The European Parliament: the three decade search 
Jor a Urrited Europe. Connecticut, Greenwood Press, 1 980. 

Sebastian, V. D. : Indian Federalism : the legislative conflict.r . Trivttn
drum, Academy of LegaJ Publications, 1 980. 

35 1 



352 Journal of Parliamentary Informa:ion 

II. ARTICLES 

Alva, Margaret: Instrument of social change. Seminar. April 1981 .. 
pp: ll-15 (Analyses the working of parliamentary form of Government 
as-an instrument of social change) . 

Bhalerao, S. S.: Committee on Petitions of the Rajya Sabha in Parlia
ment of India Table, Vol. 48, 1980, pp. 60--07. 

Blake, D. M.: Determination of parliamentary salaries and allowances: 
the operations of the Australian remuneration tribunal. Table, Vol. 48, 
1980, pp. 76-79. 

Bright, J. S.: Towards a world regime by 1985. National Herald, 
Merch 5, 1981. (Analyses the proceed.in�- of the Conference of World 
�onstitution and Parliament Association held in Delhi which stressed for 
world Government by 1985). 

Brom.bead, Peter: Evolution of mother of Parliaments. Times of India, 
April 15, 1981. 

Callaghan, James: Democracy and leadership. 3 Parts. Pioneer; April 
1,  2 and 3, 1981. 

Campbell, John H.: Divisions and the case of the umeen Member. 
Table, Vol. 48, l 980, pp. 85-86 (Discusses the procedure of conducting 
divisions in the Legislative Assembly of Victoria). 

Chauhan, V. S.: Direct and immediate effect test of legislations in 
relation to Article 19 ( 1 ) of the Constitution of India: its applicability to· 
the provisions of penal code. Lawyer, January 1981, pp. 208-213. 

Dawson, W. F.: Speaker in Canada and Australia. Table, Vol. 48, 
1980, pp. 13-28. 

Dhar, M. K.: Governor's responsibilities. Hindustan Times, March 
14, 1981. 

Finer, S. E.: Princes, parliaments and the public service. Parliame,._ 
tary Af/airs, Autumn 1980, pp. 3Sj-372. 

Great Britain: New Social Democratic Group in the Commons. 
Monthly Commentary of Indian Economic Conditions, March, 1981, pp. 
17-18. 

Hagger, Mark: Legislating for direct elections: the passase of Coaiti
tutional Bill. Parliamentary Affairs, Summer, 1980, pp. 271-293. 

Howkinp, F. M. A. :  Direct election to the Europem Parliament, 
Table, Vol. 40, 1980, pp. 53-59. 

Hoft, L. A.: Parliament in the public eye. Table Vol. 48, 1980, pp .. 
91-92. 

Hunt, Growther: Mandarins and Ministers. Parliamenttary Affair, .. 
Autumn 1980, pp. 373-399 (Deals with the civil services and ministerial 
relationship in Britain). 



Recent Literflture of Parliamentary Interest 353 

lndcrjit :  What is wrong with the Parliamentary system of Govcm
meot: it's time to study. Mail, Aptil 28, 1981 .  

Karan Singh: Electoral reforms overdue. Tribum!, March S, 1981 .  l 
Khosla, G. D. : Judiciary in India:  traumas and rcspon&ibilities and 

cut down on erudition. 2 Part. Statesman, April 21 and 22, 1 98 1 . 
Kotcher, Rajan; Social justice and judiciary. /anata, March 29, 1981 , 

pp. 10-1 1 .  
Krishna Iyer, V. R. : Constitution and imperatives of development. 

Mainstream, May 16, 1981, pp. 1 7-22. 
Lankester, R. S. : House of 'Commons select committees related to 

Government departments. Table, Vol. 48, 1 980, pp. 29-34. 
Lawrance, Michael : Administrative Organisation of the House of 

Commons. Table, Vol. 48 ,  1 980, pp. 68-76. 
Menon, I . K. K. : Spiralling cost of election. Pioneer, April 2, 1 9 8 1 .  
Mogee, D. G. : Amendments to the standing orders in New Zealand. 

Table, Vol. 48, 1 980, pp. 35-52. 
Noorani, A . G. : Erosion of parliamentary rules. 2 parts. Indian 

Express, May 25 and 26, 1981 .  
-----: Power of  expuoction and press censorship. Economic 

and Political Weekly, May 2, 1 9 8 1 , pp. 797-798 .  
Ramamurti, P. : The Workings :  Seminar, April 1 98 1 , pp. 28-29 (High

lights the functioning of Parliament " in India since independence) . 
Stray, Stephanie and Silver, Mick : Do by-elections demonstrate a 

government's unpopularity. Parliamentary Affairs, Summer 1980, pp. 
264-270. 

Thadani, Jaya :  Two close views of democracy . Tribune May 25, 
198 1 (Analyses the dissim.iJar scences of proceedings in the House Con
gress in USA and Lok Sabha in India ) . 

Venketeswaran, K. S. : Important legal problems of judiciary. Janata, 
March 22, 198 1 , pp. 7-9. 

Wagb, R. D. : Constitution and the judiciary. Free Press Journal, 
March 2 1 , 1 9 8 1 .  

----



APPENDIX 1 

STATIIIPMT 9KOW!ff0 TIP 9rrr1NOII fl&LD BY TIIB Qoyvrt'Tll*9 OP Tklt UV1NTH Los. 

S.No. 

SURA DUii.ING THII PlllOD APaa. TO 30 jum, 198 1 ,  

Name of the Comm.ittec No. of 
1it� 
held 

No. of 
R.eporu 
pretented 
to the 
Houae 

..,..._.._...__..........,.. ____________________________ _ 
(i) Buainess Advuory Committee 

( . .  , u, 

(iii) 

(iv) 

(v) 

Committee on Absence of Membera 

Collllilittec on Public Undertakinga 

Commit1ee on Papen Laid on the Table 

Committee on Petitiom 

(vi) Committee on Private Membeni' Bil.I, & Rcaolutiom 

(vii) Committee on the Welfare of Scheduled Cutea and Sche
duled Tribe:, 

(viii) Commi ttce of Privileges 

(ix} 

(x) 

(xi) 

Committee on Government Assurance• 

Committte on Subordinate Legislation 

Eatimates Committee 

(xii) General Purpose. Committee 

(xiii) House Committee 

(xiv) Public Mcounlll Committee 

(xv) Railway Convention Committee 

(xvi) Rules Committee 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

JOINT/SELECT COMMIITEES 
Joint C<>:n:nittee on Officcs of Profit 

Joint Committee on Criminal Law Amendment Bill, 1980 • 

Joint Committee of the Home to Eumime th.e qucation 
of working of the Dowry Prohibition Act, 1961 • • 

bi'lt C ,-onitt� 011 S1\arie1 a ,d Allowa.ncea of Mcm· 
ben of Parliament • • 

Select Committee on the Chit Fundl Billi, 1980 

• Includ ing two 1i&tinga ol the Study Groupe/Sub Committee, 
•• lncludinr one 1i&ting of the Ad hoc Sub Committee:. 

9 

Nil 

4 

6 

3 

3 

4 

2 

3 

2 

8 

3 



APPI.NDIX II 

STAT&IIUlt' IY()WINO TK• HTTINO! KILO IIY TH• P.\ltLIAM&Nt'AII.Y Co!11,,rrn&s OP ms RAJYA 
SABHA DURINO TH& PIUUOD I ArlUL TO JO Jum 198 1 .  

SI. No. Name of the Committee 

1. Com:nittce of Privilcgea 

2. Committee on Subordinate Legislation 

J. Coramittee on Government Auurance1 

4. Comm.ittee on Peritions 

S. Com!llittee on Rule1 

6. Joint Committee on Vi,wa-Bbarati 
(Am�ndment) Bill, 1 978 

No. or fittings held 

4 

21  

I I  

20 

I 

2 



APP!:ND
IX

 
II

I 

5T
AT1IIOKT

 IH
OW

IN
O 

TBJI
 A

CJ'lVlTIU
 

OJ'
 11111

 ST
AT.E

 L
110

IJLA
'n1RES

 D
tlJl

DfO
 T

inl
 P

!.R
IO

D 
1 

APJI
IL

 T('
 3

0 
]n,ra

. 
19

81
. 

·-
Lcgial

at
ur

e 
D

ur
at

ion
 

Si
tt

ing,
i 

G
ov

t. 
B

il
l,

 
P

ri
va

te
 

S
tarred

 
U

n.starred
 

Sh
or

t N
ot

ice
 

B
il

l,
 

Q
uct

tio
ns

 
Q

ues
ti

ons
 

Q
µea

tiom
 

--
--

--
--

--
--

- -
--

--
--

--
--

--
�

-�
--

--
--

--
--

--
--

--
--

- -
--

--
- -

--
- -

--
--

--
1 

2 
4

 

Andhra
 Pradesh

 L
. C

. 
An

dhr
a 

Pra
desh

 L
.A

. 
As

sam
L

.A
 

B
ih

ar
 L

.C
. 

B
ih

ar
 L

.A
. 

G
uj

a.r
at

 L
.A

 
Hary

an
a 

L
A

. 
H

ima
cb

al
 Pl"a

deah
 L

A
. 

J
amm

u 
&

 K
aahm

ir 
L.

C
. 

J
ammu

 &
 Kuhm

ir
 L.

A
. 

K
.am

at
ab

 L
C

. 
K.amata

b
 L

A
. 

K
era

la
 L

A
. 

M
ldh

n
 Pr

adesh
 L

.A
. 

Maharash
tr

a 
L

C.
 

M
ah

arash
tra

 L.A
. 

M
an

ipur
 L

.A.
 

M �
::

r-
L.A.

 
N

 
L.

A
.

. 
Or

iaaa
 L

A
. 

Pun
ja

b 
L

.A
. 

Ra
jlltba

n 
L.

A
. 

Sillhn
 

T
am

il 
N

ad
u 

L
C

. 

. . . 

3 

23
-2

-8
1 

to
 9

-S
-8

1 
28

 
23

-2
-8

1 
to

 7
-S

-8
1 

40
 

19
-3

-8
1 t

o 
31

-3
-8

1 
9

 

23
·2

-8
1 

to
 4

-4
-8

1 
33

 

. . 
. 

. 
. 

. 

. 
. 

. 
. 

• 
• 

2l
-1

·8
1 

to
 tS

-S
-8

1 
43

 

s 
6

 
7 

8 
1 

2(
21

) 
2A4

(1
13

) 
7 

7S
(S

3)
(a

) 
23

( 20
) ' 

3 
3S

6(
3S

1){
b)

 
10

S(
c)

 
S90

(6
9
) 

9(
1 )

 
11

04
(99

1}
 

14
S(

l2
6)

 
38

(1
2)

 

99
2(

S3
4)

 
S2

1 (
25

8)
( d

) 
23

(2
) I

 
17

(1
S )

 
4

(4)
 I 

-

1S
(1

S )
 

3(
4)

(e
) 

-
-

. . 
..
 

6S
(l6

) 
22

( 7)
 

.. 
2(

2)
 

(1
21

) 
(1

77
) 

48
(48

) r
 

57
1(

41
3)

 
3'

3)
 

3 ('2
) 

w
 

()"
 I a
 if i i
 

�
 

�
 i .a
· 

:::s
 



1 

T
am

il 
N

ad
u 

L
.A

. 
T

ri
pu

ra
 L

.A
. 

U
tcar

 Pndeab
 L

C
. 

U
ua

r 
Pradeah

 L
.A

. 
W

ca
t Beqg

al
 L.

A
. (

C)
 

u
 

...
 T

,m
loriu

 
�

 Pr
ades

h 
L.

A
. 

l)dbj
 M

etr
opol

ita
n 

Counc
il

 
Goa

, Daman,
 111a

d 
D

i u
 L

A
. 

M
iz

oram
 L

A
. 

Po
nd

icherry
 L.

A
. 

2
 

3 
4 

1�
1-

81
 t

o 
14-

5·
11

 
6

7 
S

,(
41

) 

16
-2

-8
1 

to
 70-4-l

l 
44

 
14

(1
6)

 

s 
6

 

18
66

(6
18

) 

11
2(

60
1)

 

12
(6

,(
1)

 

1 

S7
6(

S7
6)

 

3(
6)

( a
) 

8
 

15
2(

12
1)

 

lO
 

1(
1)

 

N
ow

 I
 

(i
) 

Fi
g11

res
 i

n 
C

:,l
s 

4 
a11

d 
S 

in
di

ca
te

 
th

: 
nu

:n
b:

r 
of

 B
ill

s 
in

tr
od

uce
d 

fo
llo

w
ed

 b
y 

th
e 

nu
m

be
r 

of
 B

ill
i 

J*IC
d 

in
 br

ac
ke

t,
. 

(i
i)

 F
igures

 i
n 

Co
ls.

 6
, 

7 
an

 l 
8 

in
ii

c�
te

 t
'l

: 
n

J u
'J:

r 
of

 n
>t

ic
es

 r
ec

:i
v:

d 
ro

llo
w

ed
 b

y 
th

e 
num

ber
 

of
 

no
ti

Cft
 

ad
m

it
te

d 
in

 
br

ac


ke
u

. 

(a
) 

Incl
udin/c

 3
7 

N
ot

ices
 

ad
m

itt
ed

 
u

 ordinary
 

Starred
 Q

ues
tio

n,
. 

(b
) 

In
cl

ude.
 2

38
 

N
ot

ic
.:s

 r
ece

iv
ed

 
as

 S
'.io

rt
 N

at
ice

 Q
ues

ti
on.1

 b
ut

 a
dm

itt
ed

 a
s 

St
ar

re
d 

Q
ues

tio
ns

. 

(c
> 

O
ut

 
of

 10
5 

n:,
:ioes

, 6
7 

w
:r

e 
re

ce
iv

ed
 a

, 
St

ar
red

 a
nd

 3
8 

as
 S

l,o
rt

 :
'l >

tic
e 

Q
1:s

tio
ns

 b
ut

 a
d:

ni
tt

ed
 a

s 
U

111
ta

rr
ed

 Q
uet

ti
ona

. 

(d
i 

In
cl

ud
e,

 S
S 

�
ot

io-,
 

rece
iv

ed
 

as
 

Starred
 

bu
t 

ad
rn

itt
ed

 
u

 U
m

ta
rr

cd
. 

( e
) 

In
cl

ud
ing

 one
 B

ill
 

of
 t

he
 

laa
t 

Sea
ioa

. 

(f
) 

In
for

m
at

ion
 r

el
at

in
g 

to
 Q

ues
tiom

 CO'fCl'I
 t

he
 per

iod
 l

 A
pr

il 
to

 20
 A

pr
il,

 1
91

1.
 

(g
) 

In
cl

ud
in

g 
3 

Sh
0l"

t 
N

ot
ice

 Q
ues

tions
 

co
nverted

 
in

to
 Starred

. 

(h
) 

lod
udca

 1
 Sh

or
t 

N
ot

ice
 a

nd
 

3 
S

wn
:d

 N
ot

ices
 c

on
ve

rt
ed

 i
nt

o 
U

,u
ta

�
d.

 



.. 
0 

Journal of Parlia�ntary Information 

J.S puu DS 
JO :>�Jl:>M :II.fl uo :>:>}l!IUUICO 

uop-e ttJlb'J 
:>feu !PJOqnS uo :>:>n1wwo:) 

s:>lbt JAJJd UO :11:>l)JWWO;) 

CIJO!lnfOS:>'li pUV cm& 
.r�m:>W .n-eAJJd uo :i:m!':xm1co 

ll;l�Jnvsy 
1u:>uru�o0 uo :l:lll)WUIO() 

-

N 

-
-

°' 

, N  . ...  . ....  N 

• ..,.  • f"'\ \C N 
. t--

.... 

00 

.., 

N ..,  

• 00 
• N . 'D 

: �  



Karna
t

ab
 L

.A
. 

.K
ctala

 L
.A

. 
8

 
13

 
IS

 
9 

13
 

10
 

6
 

2 
1 5

 
17

(f
) 

S1
(c

) 

M
ad

h ya
 P

ra
des

h 
L

.C
. 

Ma
dh

ya
 

Pr
ad

es
h 

L.
A

. 
2 

s
 

2S
 

4 
2 

2 
1 

S(
S)

 

M.ah.araah
tr

a 
L.

C
. 

M.aharaahtr
a 

L
.A

. 
M

an
ip

ut
 L

.A
. 

M
ec

ha
la

ya
 L

.A
. 

)l
ap

la
nd

 L
.A

. 
Oriaa

 L
.A

. 
Pu

nj
ab

 L
A

. 
. 

. 
10

 
u

 
II

 
IS

 
22

 
21

 
19

 
9 

II
 

31
 

3
 

.. 
fl

(la
) 

R
aj

a.s
th

an
 L

.A
. 

. 
26

 
3S

 
18

 
29

(1
) 

26
(1

) 
S3

(i)
 

41
 

23
 

2S
 

31
 

36
 

23
(1

) 
JG

) 

Si
kk

im
 L

.A
. 

. 
2 

2 
2 

T
ami

l 
N

ad
u 

L.
C

. 
. 

. 
. 

. 
12

 
2(

2)
 

I 
T

am
il 

N
ad

u 
L

.A
. 

. 
12

 
3

 
I 

7(
6)

 
S(

l)
 x

 
7 

I 
1 

9(
ij)

 

T
rip

ur
a 

L
A

. 
. 

2
 

1 
I 

1 
4 

l
 

I 
s 

1 
l(

k)
 

U
tta

r 
Pra.deah

 L
.C

. 
. 

22
 

12
 

12
 

2S
 

IS
 

16
 

3 3
(1)

 1
21

(m
) 

U
tta

r 
Pradca

h 
L

A
, 

19
 

1 
4 

22
 

1
9

 
11

 
17

 
4 

2 
8(

n)
 S

(o
) 

W
es

t Bengal
 L

.A
. 

. 
3(

3)
 

3 
4 

12
(1

) 
s 

3 
8 

2 
7(

3)
 .

•  
S(

p )
 

Ullin
 

T
 

ffrilorics
 

A
ru

na
cha

l 
Pr

ad
es

h 
L.

A
. 

Del
hi

 M
etropoli

ta
n 

C-o
un

ci
l 

Goa
, Dama

n 
&

 D
iu

 L
.A

. 
l 

3 
3 

2 
5 

I 
4 

3(
q )

 
7(

r)
 

Mizoram
 L

.A
. 

. 
1 

I 
1 

2
 

J 
1 

2 
I 

1 
I 

I(
•)

 
P .>

nd
ic

hcrry
 L

.A
. 

2 
I 

2 
2 

18
 

4 
IS

 
I 

-
-

-
-

-
-

JV
O�

 
: 

Fi
gu

res
 

in
 b

ra
ck

et3
 i

nd
ica

te
 t

he
 n

um
be

r 
of

 R
epo

rt3
 p

rese
nt

ed
 t

o 
th

e 
H

oUJC
. 

(a
) 

Jo
in

t 
Se

le
ct

 Co
m

m
itt

ee
 o

n 
A

nd
hr

a 
Pr

ad
es

h 
Lo

lta
yu

kt
a 

an
d 

U
pa

 L
ok

ay
uk

ta
 B

il
l, 

19
81

. 
(b

) 
Ba

ck
war

d 
Clas.,cs

 
C

om
m

itt
ee

. 
(c

) 
Co

m
m

ittee
 

on
 t

he
 W

elf
ar

e 
of

 S
ch

ed
ul

ed
 C

as
tes

-
2 

si
tti

ng
s 

; 
an

d 
C

om
m

itt
ee

 o
n 

th
e 

W
elf

rc 
of

 S
ch

ed
ul

ed
 

J 
si

tti
ng

. 
T

ri
bca

-

:t.
 I t
 

w
 



(d
) 

Pa
nc

ha
ya

t 
R

aj
 C

om
m

itte
e.

 
(e

) 
C

om
m

itt
ee

 o
n 

Pa
pen

 L
ai

d 
on

 t
he

 T
abl

e. 
(f

) 
(i)

 
T

he
 

K
er

al
a 

Sta
te

 Co-
oper

at
iv

e 
Agr

ic
ul

tu
ra

l 
De

ve
lo

pme
nt

 B
an

b
 B

ill
, 

19
81

-
13

 1
itt

in
ga

 
(ii

) 
K

er
al

a 
Pu

bl
ic

 
SerT

ic:e
 

C
om

rniss
io

n 
(O

bl
ig

at
io

n 
to

 F
ur

ni
,h

 R
et

urns
, 

Records
 a

nd
 l

nf
onna

tio
n)

 B
ill

 
19

81
-

2 
ai

ttinp
 ;

 (
iii

) 
The

 JCerala
 

A
par

tm
en

t 
O

w
ne

rs
hi

p 
Bi

ll 
19

1H
· 

1 
si

tt
in

g 
; a

nd
 (i

v)
 A

rt
ha

pa
liaa

 
Jen

m
ib

ho
ga

m
 a

nd
 K

ar
at

hi
l 

Ch
ila

vu
 

(A
bol

iti
on

) 
Bi

ll,
 

19
80

 
-

l 
1it

tin
g.

 

(g
) 

In
 a

ll 
S1

, s
itt

in
gs

 o
f 

th
e 

va
ri

ous
 S

ub
jec

t Co
m.mi

tt.cea
 (

N
os

. 
1 

to
 1

0)
 wer

e 
bc

ld
 d

ur
ing

 t
he

 per
iod

. 

(h
) 

Co
m

m
itt

ee
 o

n 
Pa

pe
n 

La
id

 o
n 

the
 T

abl
e 

ol
 the

 H
OUie

. 
(i)

 
C

om
m

itte
e 

on
 W

elf
ar

e 
of

 Sch
ed

ul
ed

 Cu
tes

 -
26

 a
ittinp

 an
d 

Commi
uec

 o
n 

th
e 

W
clfa.rc

 ol
 Sched

ul
ed

 
T

ribes
-

27
, 

1it
tin

p
. 

(j)
 

T
he

 R
aj

a.,
th

an
 A

na
tom

y 
Bi

ll,
 1

98
1 

• 
l 

lit
tio

p
 an

d 
th

e 
R

aj
aa

tha
o 

R
cl

iB
io

UI
 B

ui
ld

in
gs

 an
d 

Pl
acca

 (
A

m
en

dm
en

t) 
B

ill
 

19
81

 -
2 

littiogl
. 

(k
) 

T
he

 Co
m

m
ittee

 t
o 

Examin
e 

th
e 

T
rip

ur
a 

Land
 R

even
ue

 a
nd

 L
an

d 
R

ef
orms

 A
ct

, 
19

6()
. 

(jj
) 

(i)
 

Jo
in

t 
Se

le
ct

 C
om

m
itt

ee
 o

n 
th

e 
T

am
il 

N
ad

u 
A

partme
nt

 o
wn

en
hi

p 
B

ill
, 

19
81

-
1 

si
tt

in
g 

(ii
) 

Sd
cc

t 
C

om
m

itt
ee

 o
n 

th
e 

T
am

il 
N

ad
u 

U
rba

n 
an

d 
(Ce

ili
ng

 a
nd

 R
eg

ul
at

io
n)

 A
m

co
de

nt
 B

ill
, 

19
80

-2
 s

itt
in

gs
 ;

 
(ii

i) 
Sd

ec
t 

Co
m

m
itt

ee
 o

n 
th

e 
T

am
il 

N
ad

u 
U

rba
n 

La
nd

 T
ax

 (
A

m
en

dm
en

t) 
B

ill
, 1

980
-

1 
si

tt
in

g 
; 

an
d 

(iv
) 

Se
lec

t Co
m

m
itte

e 
on

 th
e 

T
am

il 
N

ad
u 

coo
pe

ra
tiv

e· 
Soc

ic
t.ca

 B
ill

, 
19

80
-S

 t
itt

in
g&

. 
(1)

 
(i)

 
C

om
m

ittee
 

on
 B

hoo
m

i V
id

hi
 (

Sa
na

hodh
an

) 
V

id
hc

yalt,
 1

98
1-

11
 a

it
tio

g,
; 

(i
i)

 Co
m

m
itt

ee
 o

n 
Ra

jya
 

V
iah

w
av

id
ya

· 
la

ya
 

(S
ans

ho
dh

an
) 

V
id

he
ya

k.
 1

98
0-

13
 1

itt
in

gs
 ;

 an
d 

(i
ii

) 
U

tt
ar

 P
ra

des
h 

Sar
w

aj
an

ik
 B

ho
 G

ra
ha

di
 (

A
pradikri

t) 
A

dh
i· 

ya
sio

n 
lr.i

 B
ed

ak
ha

li)
 S

am
ho

dh
an

 V
id

hc
ya

k,
 1

980
· 

9 
sit

tin
gs

. 

(m
) 

(i)
 

W
ar

eh
ou

sin
g 

C
om

m
itte

e-
30

 s
itt

in
gs

 ;
 (

ii)
 Co

m
m

itte
e 

on
 K

an
pur

 J
an

 Scwa
k 

C.0
-o

per
at

ivc
 H

ous
in

g 
-

19
 

ait
tin

ga
 ;


(ii

i) 
Pa

rl
ia

m
en

ta
ry

 St
ud

ie
s 

Co
m

m
itt

ee
-1

9 
1i

ttinga
; (

iv
) 

Sa
ns

di
ya

 S
ad

ab
ha

v 
C

om
m

itt
ee

-1
9 

1it
tin

ga
; 

an
d 

(v
) 

Co
m

pi
la

tio
n 

of
 

R
ul

in
g 

-
34

 s
itt

in
ga

. 

(n
) 

Th
e 

Se
le

ct
 

Co
m

m
itt

ee
 o

n 
U

.P
. R

ev
en

ue
 Cod

e 
Bi

ll 
, 1

98
0 

-
8 

1it
tin

ga
. 

(o
) 

Sa
ns

di
ya

 S
hod

h,
 S

an
da

rb
h 

Ev
am

 A
dh

ya
n 

Sa
m

iti
 -

J 
si

tt
in

g 
; 

an
d 

V
id

ha
n 

M
an

da
l 

kc
 S

ada,yo
n 

IC£
 V

et
an

 B
ha

tt
e 

E
va

m
 

U
pl

ab
hd

iy
on

 
Sa

m
ha

nd
hi

 
Sa

m
iti

-
4 

sit
tin

gl
. 

(p
) 

T
he

 
K.al

ya
ni

 U
ni

ve
rs

ity
 B

ill
, 1

98
1-

3 
si

tti
ng

s 
an

d 
th

e 
R

ab
in

dr
a 

B
ha

ra
ti 

B
ill

, 
19

81
-

2 
si

tt
in

g1
. 

(q
) 

Se
le

ct
 C

om
m

itt
ee

 o
n 

G
oa

, 
D

am
an

 &
 D

iu
 R

eg
istr

at
io

n 
of

 T
ou

ri
st

 T
ra

de
 B

ill
, 

19
80

-
1 

1it
tin

g 
; 

an
d 

G
oa

, 
D

aman
 

an
d 

D
iu

 
Sc

hoo
l 

Ed
uca

tio
n 

Bi
ll,

 1
980

-2
 a

itt
in

ga
. 

(r
) 

Co
�

itt
ec

 o
f 

th
e 

�
ou

se
 t

o 
en

qu
ir

e 
in

to
. th

e 
im

pl
em

en
ta

tio
n 

of
 T

rib
al

 S
ub

-P
la

n 
at

 D
am

ao
-2

 a
itt

in
ga

 ;
 an

d 
Co

m
m

itt
ee

 
ap

po
m

te
d 

to
 e

nq
w

re
 o

f 
De

pu
ty

 E
du

ca
tio

n 
ln

spe
ct

or
·S

 1
itti

ng
1. 

(•
) 

Salary
 a

nd
 A

llo
wa

nces
 Co

m
m

itt
ee-

I 
si

tt
in

g.
 

g
 

a
 

�
 

;· �
 ?
 

j �-



APPINDIX-IV 
1ar 01' BIU.I PAll&D •Y TlD Hot11a o• P.uu.unKT AKI> AIDlffKD TO •Y 1'BII Paalmmff 

DUAIICO nca PUIOD I APIUL TO 30 JUIO& 1981 ,  

I.No. Title of the Bm 

I. The Appropriatloa (No, 4) Bill, 1981 
1 The Finance B ill, 1 981 

l-S-81 
12-,-11 

36 1  



LIST OF BILLS PAUED PV THE ST.AU ldGl.sc.ATUREa DtTRIHG THE PDUOD 1 APRU, 
1981 TO ;JQ JUNE, 1981 

J AMMU AND KAsHMIR LF.GISLATIVE ASSEMBLY 

1. Ji1 1n.pru & Kashmir Land Laws ( Ame!).dment) �ill, 19Bl. 
2 .  Jam.mu & Kashmir Agrarian Reforms (Amendment) Bill, 1981. 
3. Jammu & Kashmir Agrarian Reforms ( Second Amendment) Bill, 1981 .  
4. Jammu & Kashmir Sixth Gurudwaras and Religious Endownment 

(Amendment) Bill 1979. 
5. Jammu & Kashmir Sixth Gurudwaras and Religious Endownment 

( Second Amendment) Bill, 1 979 .  
6 .  The Dowery Restraint (Amendment) Bill, 1979. 
7. The Transfer of Property ( Aml':'ndment) Bill , 1981. 

8. The Jammu & Kashmir Common Land ( Regulation)  Amendment Bill. 
1 981. 

9. The Jammu and Kashmir Livestock Improvement (Amendment ) Bill, 
1981. 

10. The Presiding Officers, Ministers and Deputy Ministers Salaries & 
Allowances Bill , 198 1 .  

1 1 .  The Criminal Law (Amendment) Bill , 1981. 
12. The Jammu & Kashmir General Sales Tax (Amendment,) Bill, 1980. 
13. The Jammu & 1Cashmir Taxation Laws ( Amendment) Bill, 1 980. 
a. Appropriation Bill, 1 972-73. 
1 5. Appropriation Bill, 1973-74. 
1 6. Appropriation Bill , 1 974-75. 
17. Appropriation Bill, 1975-76. 
18. Appropriation Bill, 1980-81. 
19. Appropriation Bill, 1 9 8 1 -82. 

RA.l"ASTHAN LEGISLATIVJ: AS8DPLT 

• 1. The Rajasthan Requisitioning of Goods Vehicles ( Amendment) Bill, 
1980. 

2. The Rajasthan Land Revenue (Amendment) Bill, 1 981. 

• Awaiting Assent. 

362 
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TA.Mn. NADU LEGISLATIVE COUNCIL 

1. The Tamil N�u s.Jes Tax J.awa (Amen�nt and Repeal) Bill, 1981. 
2. The Taµnil Nadu Entertainment Tax (.l\n)enc;lment) Bill, 1981. 
3. The Public Wakfs (Extension of Limitation) Tamil Nadu Amen!l,meat 

Bill. 1981. 
4. Taanil Nadu Tax on Luxuries in Hotels and Lodging Houses Bill, 1981. 
5. The Tamil Nadu Revenue Recovery (Amendment) Bill, 1981. 
II. The Tamil Nadu Cultivating Tenant<. Arrears of Rent (Relief) Amend

ment Bill, 1981. 
*7. The TamU Nadu Cyclone and Flood Affected Areas Cultivating 

Tenants Arrears of Rent Relief (Amendment) Bill, 1981. 
8. The Tamil Nadu Debt Relief (Amendment) Bill, 1981. 
9. The Tamil Nadu Co-operative Societies (Appointment of Special 

Officers) Amendment Bill, 1981. 
10. The Registration (Tamil Nadu Amendment) Bill, 1981. 
11. The Tamil Nadu Prevention of Incitement to Refuse or Defer Pay

ment Tax Bill, 1981. 
12. The Tamil Nadu Ahe,Jition of Posts of Part-time Village Officers Bill, 

1981. 
* 13. The Tamil Nadu Payment of Subsistance Allowance Bill, 1981. 
14. The Tamil Nadu Cattle-disease (Amendment) Bill, 1981. 

*15. The Tamil Nadu State Housing Board (Amendment) Bill, 1981. 
16. The Tamil Nadu Degistration of Veterinary Practitioners (Amend

ment) Bill, 1981. 
17. The Tamil Nadu Agricultural Produce Markets (Amendment.) Bill, 

1981. 
18. The Tamil Nadu Appropriation Bill, 1981. 
19. The Panchaiyappa's Trust (Taking over of Management) Bill, 1981. 

•20. The Identification of Prisoners (Tamil Nadu Amendment) Bill, 1981. 
21. The Tamil Nadu Panchayats (Appointment of Special Of!licers)_ 

Amendment Bill, 1981. 
2Z. The Tamil Nadu Panchayat Union Councils (Appointment of Special 

Officers) Amendment Bill, 1981. 
23. The Tamil Nadu Panchayats (Amendment) Bill, 1981. 
24. The Tamil Nadu Municipal Councils (Appointment of Special Officers) 

Amendment Bill, 1981. 
25. The Coimbatore Municipal Council (Appointment of Special Officer) 

Amendment Bill, 1981. 
26. The Madras City Municipal Corporation (Amendment) Bill, 1981. 

•21. The Tamil Nadu Electricity Board (Recovery of Dues) Amendment 
Bill, 1981. 
--------

• Assent awaited. 
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28. The Tamil Nadu Appropriation (No. 2 ) Bill, 1981. 
21t The Tamil Nadu Appropriation (Vote on Account) Bill, Ul81. 
30. The Coimbatore City Municipal Corporation Bill, 1981. 

•31. The Tamil Nadu District Police and Madras City Police (Amendment) 
BW. 1981. 

•32 The Tamil Nadu Debt Relief (Second Amendment) Bill, 1981. 
•33. The Tamil Nadu Town and Country Planning (Amendment,) Bill. 

1181. 
34. The Tamil Nadu Prohibition ( Amendment) Bill, 1981. 

•35 ,  The Tamil Nadu Forest (Amendment) Bill, 1981. 
•36. The Minimum Wages (Tamil Nadu Amendment) Bill, 1981. 
•37, The Tamil Nadu Industrial Establishments (Conferment of Permanent 

Status to Workmen) Bill, 1981. 
•38 .  The Tamil Nadu Agricultural Lands Record of Tenancy Rights 

'.(Amendment ) Bill, 1981. 
•39, The Tamil Nadu Handloom Workers (Conditions of Employment and 

Miscellaneous Provisions ) Bill, 1981. 
•40. The Industrial Di!!!putes (Tamil Nadu Amendment) Bill, 1981 . 
41 . The Tamil Nadu Hindu Religious and Charitable Endowments 

:<Amendment and Special Provisions) . 
42. The Tamil Nadu Contingency Fund (Amendment) Bill , 1 981. 
43. The Tamil Nadu Appropriation ( No. 3) Bill, 1 981. 

• 44, The Tamil Nadu Sales Tax (Surcharge) Amendment Bill , 1981. 
•45. The Tamil Nadu General Sales Tax (Amendment) Bill, 1981 . 
•46. The Indian Stamp (Tamil Nadu Amendment) Bill , 1981. 
• .n. The Tamil Nadu Payment of Salaries (Amendment) Bill, 1981. 
•48. The Tamil Nadu Payment of Salaries ( Second Amendment) Bill, 

1981 .  

WEST BENGAL LEGISLATIVE ASSEMBLtj 

1 .  The West Bengal Agricultural Produce Marketing (Regulation) 
:<Amendment) Bill. 198 1 .  

2. Th e  West Bengal Shops and Establishments (Amendment ) Bill, 1981. 
3 . The Chandernagore Municipal (Amendment) Bill, 1981. 
4. The West Bengal Requisitioned Land (Continuance of Powers) 

(Amendment) Bill , 1981. 
5. The Great Eastern Hotel (Acquisition of Undertaking Amendment) 

Bill, 1981 .  
6. The Burdwan University (Temporary Supersession ) (AmE:ndment) 

Bill, 1981 . 
--------

• Assent awaited. 
tThe Bills listed at SI. Nos. 1 to 23 were passed by the Legislative

Assembly during the period 1 January to 31 March 1981 and those at SI. Noa. 
2' to 39 were passed during 1 April to 30 June 1981 .  
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7. The Berhampore Electric Supply Company Limited (Undertaklni). 
AcquiJition Bill. 1981. 

8. The Barakar Electric Supply Installations Acquisition Bill, 11>81. 

9. The Beneal Money-lenders (Amendment) Bill. 1981. 

10. The Lalyani University (Temporary Supersession) (Amendment) 
Bill, 1981. 

11. The North Bengal University (Temporary Supersession (Amend
ment) Bill, 1981. 

12. The Sri Ramluishna Sarada Vidya Mahapitha (Amendment) Bill, 
1981. 

13. The Bangabasi Group of Colleges (Taking over of Management) 
(Amendment) Bill, 1981. 

14. The Netaji Nagar College (Taking over of Management) (Amend
ment) Bill, 1981. 

15. The Birla College of Science and Education (Taking over of Manaee-
ment) (Amendment) Bill, 1981. 

16. The West Be•gal Appropriation Bill, 1981. 

17. The West Bengal Appropriation (No. 2) Bill, 1981. 

18. The West Bengal Taxation Laws (Amendment) Bill, 1981. 

19. The West Bengal Colleges (Payment of Salaries) (Amendment) Bill, 
1981. 

20. The Indian College of Arts and Draftsmanship (Taking Over of 
Management) (Amendment) Bill, 1981. 

21. The Calcutta Thika Tenancy (Acquisition and Regulation) Bill, 1981. 

22. The West Beneal Relief Undertakines (Special Provisions) (Amend
ment) Bill, 1981. 

23. The West Bengal Industrial Infra-structure Development Corpora
tion (Amendment) Bill, 1981. 

2� The Rabindra Bharati (Temporary Supersession) (Amendment) Bill. 
1981. 

25, The Payment of Wages (West Bengal Amendment) BUI, 1981. 

211. The West Bengal Land Reforms (Amendment) Bill, 1981. 

27. The Burdwan University Bill, 1981. 

28. The Jadavpur University Bill, 1981. 

29. The West Bengal Co-operative Societies (Amendment) Bill, um. 

30. The Registration (West Bengal Amendme'!lt) Bill, 1981. 

31. The Land Acquisition (We'llt Bengal Amendment) Bill, 1981. 

32. Tbte North Bengal University Bill, 1981. 
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33. The Vidy&Mfar University Bill, 1981. 
34. The Bengal Municipal (Amendment) Bill, 1981. 
35. The Bangabasi Group of Colleges Acquisition Bill, 1981. 

36. The Netaji Nagar College Acquisition Bill, 1981. 
37. The Birla College of Science and Education AcquisiJion Bill, 1981. 
38. The Indian College of Arts and Draftsmanship Acquisition Bill, 1981. 

39. The Sri Ramkrishna Sarada Vidya Mahapitha Acquisition Bill, 1981. 
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